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LOK SABHA DEBATES

LOK SABHA

Monday, September 10, 2007/Bhadra 19, 1929 (Saka)

The Lok Sabha met at
Eleven of the Clock

(Mn. Seeaxer /in the Chair)
REFERENCES BY THE SPEAKER

Loss of lives in road mishap near Rajsamand
District of Rajasthan and due to collapse of girder
of a bridge in Hyderabad

[English]

MR. SPEAKER: Hon. Members on 7th September, 2007
in a road mishap about 86 people lost their lives and 81 were
injured when a truck carrying about 150 pilgrims to the annual
fair of Babaramdeo temple at Ramdevra in-Jaisalmer fell into
a deep gorge at Desuri-ka-Nall village in Rajsamand district
of Rajasthan.

In another incident on 9th September, 2007, about ten
people are reported to have lost their lives due to collapse of
a girder of a bridge at a bridge construction site at Punjagutta
junction in Hyderabad. '

We deeply moum the loss of lives in these mishaps.

The House may now stand silence for a short while as
a mark of respect to the departed.

11.01 hrs.
The Members then stood in silence for a short while.

...(Interruptions)

[English]

MR. SPEAKER: | have received two notices from two
hon. Members, Shri Vijay Kumar Malhotra and Shri
Prabhunath Singh, for suspension of Question Hour. My
earnest appeal to all the hon. Members is, pleage raise it

- after the Question Hour because Question Hour is important.

. [Translation]

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr.
Speaker, Sir, what questions can be asked to such a
Government which do not even recognize the opposition?

...(Interruptions)
SHRI PRABHUNATH SINGH (Maharajganij, Bihar): Mr.

Speaker, Sir, you are the guardian of the House. You are
aware that a dispute is going on in the House for the last
several days. Demand by the opposition for a JPC is the

.cause behind the said dispute. All the Members want the

House to run as discussion is to be held on price-rise, on the
issue of farmers, on Sachar Committee report and various
other issues which are still pending. The stubbomn attitude of
the Government is preventing any discussion to take place in
the House. ...(Interruptions)

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI
PRIYA RANJAN DASMUNSI): Sir, we very much recognize
the principal Opposition in Parliament. We very much
recognize the respect for the principal Opposition in
Parliament. According to the Constitution and the established
statutes of Parliament, we have done nothing to undermine

the importance of the Opposition. The Opposition is taking
the House to ransom. Every day, the whole House is being
taken to ransom. ...(Interruptions)

MR. SPEAKER: Hon. Members, in the List of Business
itself, | have admitted ali the important issues raised by the
hon. Members. They are appearing in the List for discussion.

...(Interruptions)

MR. SPEAKER: | am allowing all the subjects to be
discussed.

...(Interruptions)
WRITTENANSWERS TO QUESTIONS

[Translation]
Growth Pole Scheme

*361.iSHRI SURAJ SINGH:
SHRI RAJIV RANJAN SINGH "LALAN™:
Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:
(a) whether the National Commission for Enterprises
in the Unorganised Sector has suggested the scheme named
‘Growth Pole' for the development of unorganised sector;

(b) if so, the blueprint prepared by the Government
in this regard,;

(c) whether the-Government has initiated action for
the implementation of the said scheme; and

(d) it so, the details thereof alongwith the time by
which it is likely to be implemented?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) Yes, Sir.

(b) In pursuance to the Finance Minister's Budget
speech, 2005-06, the National Commission for Enterpris 28
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in the Unorganised Sector (NCEUS) has proposed Growth
Pole Scheme in the Country with a view to integrating a
number of clusters engaged in manufacturing and/or services
within a given geographical location that would facilitate
expansion of production and employment in Micro and Small
Enterprises (MSE) sector. Detailed Project Reports (DPRs)
for Growth Poles are under preparation.

() Yes, Sir. The NCEUS has identified six Growth
Pole Pilot Projects (Chhattisgarh, Kerala, Rajasthan,
Uttaranchal, West Bengal and Assam) in consultation with
State Governments and Detailed Project Reports (DPRs) for
these Growth Poles are under preparation.

(d)  The time frame for in:plementation of the Growth
Pole Scheme depends on preparation and feasibility of DPRs.

National Agricultural Development Fund

*362. SHRIMATI KARUNA SHUKLA:
SHRIMAT! RUPATAI D. PATIL:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Government has set up a National
Agricultural Development Fund (NADF);

(b) if so, the details thereof;

(c) the increase in loan amount being provided to
the farmers through the said fund; and

(d) the total amount of loan likely to be disbursed to
the farmers during each of the next two years through the
said fund?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) No, Sir.

(b) to (d) Do not arise.

Financial lrregularities in Department
of Food
*363. DR. DHIRENDRA AGARWAL.:
SHRI HARIKEWAL PRASAD:
Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether cases of financial irregularities in the
Department of Food due to non-maintenance of proper
records has come to the notice of the Government;

(b) it so, the details thereof during each of the last
three years;

(¢) whether any enquiry has been conducted into
the recent incident of misappgopriation of huge quantity of
foodgrains held by the Depafftment; and

(d) if 8o, the details and outcome thereof?
THE MINISTER OF AGRICULTURE AND MINISTER OF
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CONSUMER AFFAIRS, FOOD AND PUBLIC‘ DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) No, Sir.

(c) and (d) No, Sir. However, the Food Corporation of
India (FCI) has reported 82 cases of defalcation of accounts/
misappropriation. These cases are presently under
investigation in FCI.

World Bank Assistance for Repair of Dams

*364. SHRI TUKARAM GANPAT RAO RENGE PATIL:
SHRJ P.C. THOMAS:
Will the Minister of WATER RESOURCES be pleased
to state:
(a) whether the Govemment is aware that several
irrigation dams are on the verge of collapse and there is
urgent need to repair them;

(b) if so, the details thereof,

(c) whether the funds provided by the World Bank
for the repair of dams has so far not been released to the
States; and

(d) if so, the reasons therefor alongwith the details
of the strategy chalked out by the Government for repairing of
the said dams?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (d) There are no specific reports from any of
the State Governments about any dam being on the verge of
collapse. However, some of the dams are relatively old and
necessary actions for review of safety of existing dams and
initiating appropriate measures in respect of dams in distress
are taken by the respective State Governments.

Realizing the importance of measures for safety of
dams, the "Dam Safety Assurance and Rehabilitation Project
(DSARP)" was implemented with World Bank assistance
during 1991-99 in which States of Madhya Pradesh, Orissa,
Rajasthan and Tamil Nadu participated. At present, no World
Bank assisted project for "Repair of Dam" is under
implementation. However, based on the proposals received
trom Andhra Pradesh, Bihar, Chhattisgarh, Gujarat, Jhar-
khand, Kerala, Madhya Pradesh, Maharashtra, Orissa, Tamil
Nadu, Uttar Pradesh, Uttarakhand and West Bengal, the
"Dam Rehabilitation and Improvement Project (DRIP)" has
been posed for World Bank assistance.

[English]
Committee to Review the Futictioning of DRDO

*365. SHRI IQBAL AHMED.sARADGI: Will the Minister
of DEFENCE be pleased to state:

(a) whether the Government has set up an indepen-
dent and external committee of experts to conduct a
comprehensive review of the functioning of the DRDO;
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(b) if so, whether the Government has received the
report of the Committee; and

(c) if so, the details of its main recommendations
and the action taken by the Government thereon?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) The Government had constituted a Committee under
the Chairmanship of Dr. Vijay L. Kelkar essentially to examine
and recommend changes in the defence acquisition process
in order to synergize the efforts of various stakeholders for
improving the prospects of indigenous production and
utilizing the resources available both in the public and private
sector with the objective to strengthen self-reliance in defence
preparedness. In order to examine the effectiveness of R&D
support provided vis-a-vis in-house research facilities with
DRDO, and to ensure effective participation of the private
sector in Defence Research, the Committee had recommen-
ded a Review of the functioning of DRDO by a separate
Committee of independent group of external experts.

In the light of above recommendations, an independent
Committee of experts has been constituted by the Government
on February 8, 2007 under the Chairmanship of Dr. P. Rama
Rao. The constitution of the Committee is as under:-

Chairman:

Dr. P. Rama Rao, Former Secretary, Deptt. of Science &
Technology and Vice Chancellor, Central University,
Hyderabad & Chairman, Atomic Energy Regulatory Board
and presently ISRO Dr. Brahm Prakash Distinguished
Professor.

Members:
1. Shri AK Ghosh, Former FA(DS)

2. Dr. C.G. Krishnadas Nair, Former Chairman, HAL &
presently President SIATI

3. Mr. Satish K. Kaura, Chairman & Managing Director
Samtel Colour Limited & Chairman Industry Council,
Cil.

4.  Prof. (Dr.) Tapan Kumar Ghoshal, Prof & Head Electrical
Engineering Deptt, Jadavpur University, Kolkata.

5.  Vice Admiral P Jaitly, PVSM, AVSM, VSM (Retd.), Former
Chief of Materials, Naval Headquarters.

6. Air Marshal Ajit Bhavnani, PVSM, AVSM, VM, ADC
(Retd.), Former Vice Chief of the Air Staff.

7. Lt.Gen.C.S. Chima, PVSM (Retd.), Former DG AAD
8.  Shri K. Sekhar, Outstanding Scientist, DRDO

The Committee is in the process of interactions with
senior officials of Ministry of Defence, DRDO and Services.
The Commiittee is likely to submit its report to the Govermnment
within a period of one year from the date of its constitution.

BHADRA 19, 1929 (SAKA)

to Questions

[Translation]
Procurement of Foodgrains

*366. SHRI HARISINH CHAVDA:
SHRI JIVABHAI A. PATEL:
Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Food Corporation of India (FCI)
checks the quality of foodgrains before procuring the same;

(b) it so, the arrangements put in place for the
purpose and the procedure laid down thersfor;

(¢) whether cases of procurement of substandard
foodgrains have come to the notice of the Government during
the last three years despite these arrangements and
procedures; and

(d) if so, the details of the officials, if any, found
responsible in this connection and the action taken in this
regard.

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) Yes, Sir.

(b) Food Corporation of India (FCI) issues instruc-
tions every year to procure foodgrains strictly conforming to
the uniform specifications laid down by the Govemment of
India. Technical staff of Quality Control Division of FCI are
posted at the procurement centres to check the quality of
foodgrains at the time of procurement. Besides, moisture
meters, physical analysis kits and other items viz. tarpaulin,
weighing and stitching machines, dunnage material, etc. are
also made available at the procurement centres.

(c) Yes,Sir.

(d) The details of FCI officials who were found
responsible for procurement of substandard foodgrains and
against whom disciplinary proceedings were initiated by
Vigilance Division of FCI are as under:

S.No. Year Category-lI Category-ll Category-il
1. 2004-05 12 621 1359
2. 2005-06 - 3 8
3. 2006-07 - 7 9

Total 12 631 1376
[English]

Menace of HIV/AIDS in
Defence Forces
*367. SHRI BANSAGOPAL CHOUDHURY:
SHR1 SUNIL KHAN:

Will the Minister of DEFENCE be pleased to state:
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(a) whether HIV/AIDS is spreading in Defence forces
for which WBS, APCS and BSEF were compelled to join
hands to spread awareness among jawans;

(b) if so, the details thereof and the steps taken by
the Government to control the damage;

(c) whether there is any plan to bring changes in the
service rules like increasing leave, reducing job stress and
to provide family quarters; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (d) The incidence of HIV positive cases in the Armed
Forces during the last 5 years has shown declining trend
from 501 cases in the year 2001 to 377 cases in 2006.

The Armed Forces Medical Services have an ela-
borate HIV/AIDS control programme, which includes the
following:

a) Health education of the troops and their families.

b)  Survelliance of High Risk Groups such as blood donors,
patients of sexually transmitted diseases, tubarculosis
patients, ante natal cases, personnel proceading
abroad in peace keeping missions and returning from
there.

c) Hundred percent screening of all antc natal cases.

d) Hundred percent screening of all biood/blood products
for HIV, Hepatitis B, Hepatitis C, Syphilis and Malaria.

e) Encouraging voluntary counselling and testing.

f)  Spreading awareness about HIV/AIDS through audio-
visual means.

The Armed Forces Medical Services are running a
comprehensive prevention and control programme for HIV/
AIDS in close coordination with the National AIDS Control
Organization (NACO) and United Nations AIDS Programme
(UNAIDS). Assistance of West Bengal State AIDS Prevention
and Control Society (WBSAPCS) and Border Security Force
(BSF) has however, not been sought.

A system of educating and counselling on stress related
issues already exists in the Defence Forces. This includes
increased formal and informal interaction between senior
and junior officers, strengthening time tested reporting and
feedback system in the unit, using services of psychiatrists
and counseliors to conduct lectures/presentations and
educate officers/personnel; identifying personnel under
stress and carrying out psychological conditioning and
therefore of identified individuals.

With a view to further improving the service conditions
of the Armed Forces personnel, Government has also
approved the following measures:

SEPTEMBER 10, 2007
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(i) Officers have been assured time scale promotions up
to the rank of Colonel (Time Scale), thus increasing the
promotional avenues and enhancing the satistaction
level.

(i) Grant of additional rail warrant to all ranks of the Armed
Forces serving in field/high altitude/counter insurgency/
counter terrorism operational areas.

(iii) Removal of restriction of 1450 Km for availing Leave
Travel Concession (LTC) and rationalization of LTC
entitiement of officers and Personnel Below Officer
Rank (PBOR) making them similar.

(iv) Grant of High Altitude (uncongenial Climate) (HA[UC])
Allowance at enhanced rate to troops deployed at more
difficult, hazardous and isolated areas within the existing
(HA[UC])) Area.

(v) Leave regulations have been liberalized where
necessary.

(vi) A marmied accommodation project has been undertaken
for providing adequate residential/married accommo-
dation for Defence Service personnel. Besides,
provisions also exist to hire married accommodation.
When an individual is posted to field area, separated
family accommodation is also available at various

stations.
Construction of Border Roads
*368. SHRI KIRIP CHALIHA: Will the Minister of
DEFENCE be pleased to state:

(a) the amount allocated during 2007-2008 for the
construction of border roads by the Border Roads Organi-
sation (BRO); '

(b) the expected length of roads likely to be
constructed in the North-Eastern States, especially in Assam,
during 2007-2008; and

(c) the amount allocated for the purpose?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) During 2007-2008, Border Roads Organization
(BRO) proposes to spend a sum of Rs. 1635.58 crores for
construction/improvement of 1497.38 Km of Border Roads in
the country.

BRO have planned the construction/improvement of
262.49 Kms of roads of Operational/strategic importance in
North Eastern States during 2007-2008 at the cost of
Rs.321.27 crores. BRO also has a plan to constructimprove
150.39 Km of roads in North Eastern States under Special
Accelerated Road Development Programme- North East
(SARDP-NE) at the cost of Rs.250.00 crores. Thus the total
length of roads to be constructed/improved by BRO during
2007-2008 is 412.88 Kms with the total cost of Rg.571.27
crores.
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In Assam 129.97 Km of road is to be constructed during
2007-2008 at the cost of Rs. 147.92 crores.

[Translation]
Setting up of New ES! Hospital

*369. SHRI RAMDAS ATHAWALE: Wili the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the number of Employees State insurance (ESI)
hospitals functioning in the country at present, State-wise;

(b) whether the ESI hospitals are less in number as
against their actual requirement;

(c) if so, whether the Government is contemplating
to set up new ES! hospitals;

(d) it so, the time by which new hospitals are likely to
be set up, State-wise; and

(e) the amountlikely to be allocated for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) to (e) At present, there are 144 ESI| hospitals all over the
country (Details enclosed as statement).

New hospitals are sanctioned on the request of the
State Government and keeping in view the norms laid down
by the ESI Corporation. Requirement of the ESI hospitals
depends upon the concentration of the Insured Persons (IPs)
in the area.

The ESI Corporation has given in principle, approval
for setting up of new hospitals in the following States:

1. Raipur, Chhattisgarh

2. Baddi, Himachal Pradesh

3. Gurgaon (100-bedded), Haryana

4, Tirunelveli & Tiruupur, Tamil Nadu

5. Haldia, West Bengal

In addition, ESIC has also given approval for setting up
of 10-bedded diagnostic centre at Dehradun, Uttranchal &
Raipur, Chhattisgarh.

The expenditure on setting up of a hospital depends on
various factors like size, number of beds, cost of land and
cost of construction in the region, etc.

Statement
List of ESI Hospitals
Andhra Pradesh - 1
Assam - 01
Bihar - 03

Jharkhand - 03

BHADRA 19, 1929 (SAKA)
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U.T. Chandigarh - 01
Delhi - 04
Gujarat - 12
Goa - 01
Haryana - 05
Karmnataka - 09
Kerala - 13
Madhya Pradesh - 07
Maharashtra - 14
Orissa - 06
Pondicherry - 01
Himachal Pradesh - 01
Punjab - 07
Rajasthan - 05
Tamil Nadu - 09
Uttar Pradesh - 16
West Bengal - 14
Jammu and Kashmir - 01
Total - 144
Supply of Fake Seeds

*370. SHRIMATI SUMITRA MAHAJAN: Will the Minister
of AGRICULTURE be pieased to state:

(a) thetotal number of cases of supply of fake/inferior
quality seeds detected in the last three years, State-wise;

(b) the extent to which fake seeds supply has affected
foodgrains production; and

(c) the remedial action taken in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) to (c) The status of the Seed
Quality Enforcement under The Seeds Act, 1966 and The
Seeds (Control) Order, 1983 as reported by the State
Governments and Union Territories for the last three years is
given in the enclosed statements | to VI.

The proportion of substandard seed to quality seed is
declining which indicates increase in availability of quality
seeds and consequently increase in production of food
grains.

The Government is taking all possible measures to
check sale of substandard seeds. The Government has
advised all the States to take necessary action against the
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producers and vendors who supply or sell substandard seed (Protection) Act, 1986. Financial assistance has been
under the relevant provisions of The Seeds Act, 1966, Seeds extended to States and Union Territories to strengthen seed
Rule, 1968, Seeds (Control) Order, 1983 and Environmental quality enforcement.

Statement-|
Progress Report on Seed Act, 1966 during 2003-04

S.No. State No.of Total No. No.of No. of No. of No.of No.of No.of No.of No.of
Notified of samples samples seed cases cases cases cases cases cases

Inspectors drawn found dealers in which stop sale filedin decided pending where

substan- sold warning  order the Courts by Court Cburtof seed

dard sub- issued issued oflaw of Law Law forfeited
standard fine/
seed imprigon-
ment
awarded

1 2 3 4 5 6 7 8 9 10 1 12
1. Andhra 1160 9413 672 142 4 28 51 8 135 3

Pradesh
2. Assam 474 - - - - - - - - .
3. Andaman - - - - - - . - R .
4. Arunachal - 1029 147 - - - - - - .

Pradesh
5. ‘Bihar
6. Chandigarh Nil Report

uTt
7. Chhattisgarh 237 535 16 - - - - . . .
8. Delhi 10 163 3 3 3 3 3 24 13 -
9. Dadra and )

Nagar Haveli Not Applicable Reported
10. Daman and Not Applicable Reported

Diu
t1. Gujarat 76 3332 98 98 54 5 42 50 37 34
12. Goa 10 1170 - - - - - - - .
13. Haryana 81 3281 65 65 59 4 2 - 5 -
14. Himachal 225 675 - - - - - . - .

Pradesh
156. Jammu and 6 192 11 8 - 15 8 5 3 -

Kashmir
16. Jharkhand 22 721 95 - - - - - - \-
17. Karnataka 1232 6107 61 44 50 36 10 - - -
18. *Kerala

19. Lakshadweep Not applicable
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1 2 3 4 5 6 7 8 9 10 1 12
20. Madhya 4980 3360 271 - . - - - .
Pradesh
21. Meghalaya 884 10902 408 409 365 400 753 52 469 -
22. Maharashtra Nil Report
23. Manipur Nil Report
24. Mizoram 8 1000 245 - - - - - .
25. Nagaland Reported Nil
26. Orissa 748 1812 159 - - - - - - -
27. Punjab 1190 4195 313 313 - - - - - -
28. Pondicherry 14 153 9 4 4 - - - .
29. Rajasthan 352 3829 36 42 18 37 16 - 16 -
30. Sikkim 8 1304 18 - - - - - - -
31. Tamil Nadu 59 21685 1243 888 801 914 120 85 35
32. Tripura 54 - - - - - - - - -
33. Uttar Pradesh 228 4093 133 133 68 6 5 5 - -
34. Uttaranchal 20 56 13 - - - - - - -
35. West Bengal 258 4648 841 841 841 835 - - - -
Total 12348 80667 4785 2923 2557 <290 1006 214 700 37
Statement-ll
Progress Report on Seed Act, 1966 during 2004-05
S.No State No.of Total No. No. of No. of No. of No. of No. of No. of No.of No. of
Notified of samples samples seed cases cases cases cases cases cases
Inspectors drawn found dealers in which stop sale filedin decided pending where
substan- sold warning  order the Court by Court Courtof seed
dard sub- issued issued of Law of Law Law forfeited
standard fine/
seed imprison-
ment
awarded
1 2 3 4 5 6 7 8 9 10 1" 12
1 Andhra 1415 15487 545 229 15 7 100 5 95 1
Pradesh
2. Assam 474 Nil Nil Nil Nil Nil Nil - - -
3. Andaman Nil Nil Nil Nil Nil Nil Nil - - -
4. Arunachal - - - - - - - - - -
Pradesh .
5. ‘*Bihar 12 972 25 18 18 - - - - -
6. Chandigarh - - - - . . . . . .

uTt
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1 2 3 4 5 6 7 8 9 10 1 12
7. Chhattisgarh 237 1353 36 - 14 36 - - - -
/

8. Delhi 9 127 2 - 2 2 - . . .

9. Dadar and - - - - R - - R - .
Nagar Haveli

10. Daman and - . . ; ; . ) ) . ]
Diu

11. Gujarat 77 4245 63 54 18 46 18 39 14 -

12. Goa 10 308 Nil Nil Nil Nil - - - -

13. Haryana 81 3140 35 Nil 23 3 - - - -

14. Himachal 10 509 - Nil Nil - - . . .
Pradosh

15. Jammu and 6 - - - - - - - R .
Kashmir

16. Jharkhand 22 - - - - - - . . .
17. Karnataka 1207 6883 50 22 42 20 8 - - -
18. *Kerala 1“55. 50 5 - - - - - - -
19. Lakshadweep - - - - - - - - - .

20. Madhya 948 3959 332 - 332 332 2 1 1 -
Pradesh :

21. Meghalaya - - - . - - - - - - -
. 22. Maharashtra 884 10755 186 - - - - - - .

23. Manipur - - - - - - - - - -
24. Mizoram 8 1000 130 - - - - - - .
25. Nagaland - - - - - - - - . -
26. Orissa 748 1409 420 - . . . . . ]
27. Punjab 1190 2636 250 42 152 - . . . .
28. Pondicherry 14 203 4 - 4 . - . . .
2. Rajasthan  3%1 3310 27 | 27 . 38 13 . 13 -
30. Sikkim 8 1246 17 - - . . . . .
31. Tamil Nadu 57 22688 1195 982 787 1621 195 147 48 2
32. Tripura 54 .- - P - - - - . .
33. Uttar Pradesh 228 3733 88 - 23 53 7 5 2 .
34. Uttaranchal 20 325 1 " . - . . . -
35. West Bengal 259 4850 48 887 887 863 - . . 485

Total 8529 87588 3829 2261 2207 3021 343 197 173 488
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Statement-ill
Progress Report on Seed Act, 1966 during 2005-06
S.No. State No. of Total No.of  No. of No.of No.of No. d-f' No. of No.of No.of No.of
notified No.of samples samples seed casesin cases cases casses Ccases cases
Inspec- samples drawn found dealers which stop filed decided pending where
tors drawn per sub sold warning sale in the by Court seed
Inspec-  stan- sub- issued order Court Courtof of fore-
tor dard stan- issued of Law Law Law fieted
dard fine/
seed imprison-
ment awarded
1 2 3 4 5 6 7 8 9 10 1" 12 13
1. Andhra 1416 10107 131 231 331 16 5 101 7 o4 2
Pradesh
2. Assam 475 Nil - - - - . - - .
3. Andaman - Nil - - - - . - . . .
4. Arunachal - - - - - - - - . .
Pradesh
5. Bihar 12 901 113 113 18 17 - - - - -
6. Chhattisgarh 230 1352 - 16 . 14 36 . - - .
7. Chandigarh - - - - - - - - - . .
8. Delhi 9 125 - - - 2 2 - . . .
9. Dadar and - - - 3 - - - - - - -
Nagar Haveli
10. Daman and - - - - - - - - - .
Diu
11. Gujarat 79 4205 - 208 18 18 46 19 15 4 .
12. Goa 10 308 - - Nil Nil - - - . .
13. Haryana 82 3140 - 166 25 21 3 - - - -
\
14. Himachal 10 501 - - Nil Nil - - - - ‘-
Pradesh
15. Jammu and (] - - 12 Nil - - - . . .
Kashmir )
16. Jharkhand 23 s - 195 - 20 20 - - - -
17. Karnataka 1209 6807 - 166 42 - - 8 - - -
18. Kerala 156 50 - 5 - - - - - - T .
19. Lakshadweep Nil Nil - - - - - - ~° T
20. Madhya 949 4001 - 337 232 232 252 2 1 1 -
Pradesh
21. Meghalaya - - - - - - - - . . .
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1 2 3 4 5 8 7 8 9 10 11 12 13
22. Maharashtra 885 9011 - 301 - - - - - - -
23. Manipur - - - - - - - - - -
24. Mizoram 8 1010 - 135 - - - - - - -
25. Nagaland - - - - - - - - - -
26. Orissa 748 1501 - 455 - - - - - - -
27. Punjab 1190 2503 - 305 162 - - - - -
28. Pondicherry 14 210 - 4 4 - - - - -
29. Rajasthan 391 3311 - 131 - 38 38 13 13 - -
30. Sikkim 8 1240 - 21 - - - - - . .
31. Tamil Nadu 57 16620 - 1290 587 1501 1555 295 137 163 6
32. Tripura 54 - - - - - - - - -
33. Uttar Pradesh 228 325 - 1 28 51 57 12 8 4 -
34. Utlaranchal 20 2801 - 51 888 762 835 - - - -
35. West Bengal 250 30015 391 - - - - - - - -
Total 8518 93354 244 3537 2335 2693 2829 450 176 274 8
Statement-IV
Progress Report on Seed (Control) Order, 1983 during 2003-04
S.No. State No. of No. of No. of No. of No. of No. of Details of  No. of No. of
seed cases to samples cases cases cases appeals cases cases
dealers whom drawn  where  prosecution where by seed filed in pending
tc whom licences documents launched seed dealers the Court before
licence refused seized under seized during of Law for appelliate
issued Essential the appeal authority
Commodities period
Act
1 2 3 4 5 6 7 8 9 10 1"
1. Andhra 8080 - 3860 - 51 28 2 - -
Pradesh
2. Assam 137 - 3300 - - - - - .
3. Andaman and
Nicobar Reported Nil
4. Arunachal
Pradesh
5. *Bihar
6. Chandigarh Reported Nil
7. Chhattisgarh 272 - - - - - . . .
8. Delhi 389 - 163 - - - . - .
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Total 75180
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1 2 3 4 5 6 7 8 9 10 1
9. Dadar and Reported Nil
Nagar Haveli
10. Daman and Reported Nil
Diu
11. Gujarat 2043 - . . ; . ; .
12. Goa Reported Nil
. 13. Haryana §722 - 3281 - 2 - - -
14. Himachal 578 - - - - - - - .
Pradesh
15. Jammu and 161 - 923 - 33 - . - .
Kashmir
16. Jharkhand - - - - . - - . -
17. Karnataka - 4931 10 - 21 8 - -
18. *Kerala
19. Lakshadweep Reported Nil
20. Madhya 176 - 2379 - - - - - -
Pradesh
21. Meghalaya Reported Nil
22. Maharashtra 28527 - 10902 - - 13 - - -
23. Manipur Reported Nil
24. Mizoram - - 22 - - - - - -
25. Nagaland Reported Nil
26. Orissa - - - - - - - - -
27. Punjab 4464 - 4249 - . 1 15 - -
28. Pondicherry 47 - 153 - - - - - -
29. Rajasthan - - 4176 35 27 5 2 27 -
30. Sikkim 5 - - - - - - - -
31. Tamil Nadu 5318 3 21685 7 3 2 - - -
32. Tripura - - - - - - - -
33. Uttar Pradesh 7711 - 1803 - - - 4 4 -
34, *Uttaranchal
35. West Bengal 7905 - 4648 - - - - - -
13 81260 63 118 57 23 31 -
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Statement-V
Progress Report on Seeds (Control) Order, 1983 during 2004-05 ‘
S.No. State No. of No. of No. of No. of No. of No. of Details of No. of No. of
seed casesto samples cases cases cases appeals cases cases
dealers whom drawn where  prosecution where by seed filed in pending
to whom licences documents launched seed dealers the Court before
licence refused seized under seized during of Law for appelliate
issued Essential the appeal authority
Commodities period
Act
1 2 3 4 5 6 7 8 ] 10 11
1. Andhra 9998~ 0 8379 141 13 12 2 0 0
Pradesh
2. Assam 137 0 400 0 0 0 0 0 0
3. Andaman and 0 0 0 0 0 0 0 0 0
Nicobar Islands
4. Arunachal 0 0 0 0 0 0 0 0 0
Pradesh
5. Bihar 0 0 1404 2 0 0 0 0 0
6. Chandigarh 0 0 0 0 0 0 0 0 0
7. Chhattisgarh 272 0 0 0 0 0 0 0 0
8. Delhi 476 0 138 0 0 0 0 0 0
9. Dadra and 0 0 0 0 0 0 0 0 0
Nagar Haveli
10. Daman and 0 0 0 0 0 0 0 0 0
Diu
11. Gujarat 11412 0 4430 0 0 0 0 0 0
12. Goa 0 0 0 0 0 0 0 0 0
13. Haryana 7205 0 3286 0 1 0 0 1 0
14. Himachal 648 0 25 0 0 0 0 0 0
Pradesh
15. Jammu and 161 0 20 0 0 0 0 0 0
Kashmir
16. Jharkhand 25 0 50 0 0 0 0 0 0
17. Karnataka 5214 4 0 12 3 0 0 0 0
18. Kerala 25 0 0 0 0 0 0 0 0
19. Lakshadweep 0 0 0 0 0 0 0 0 0
20. Madhya 240 0 2930 0 0 0 0 0 0
Pradesh

21. Meghalaya 8 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10, 1
22. Maharashtra 31167 0 11068 0 8 40 10 0 0
23. Manipur 0 0 0 0 0 0 0 0 0
24. Mizoram 2 0 0 0 0 0 0 0 0
25. Nagaland 0 0 0 0 0 0 (o] 0 0
26. Orissa 114 0 0 0 0 0 0 0 0
27. Punjab 5071 0 4521 8 13 7 52 0 0
28. Pondicherry 58 0 154 12 0 0 0 0 0
29. Rajasthan 11528 0 4931 0 34 2 0 0 0
30. Sikkim 5 0 10 0 0 0 0 0 0
31. Tamil Nadu 6286 14 9746 0 0 4 0 0 0
32. Tripura 250 0 250 0 0 0 0 0 0
33. Uttar Pradesh 12468 0 3743 0 0 0 0 0 0
34. Uttamchal 50 0 200 0 0 0 0 0 2
35. West Bengal 7045 0 7651 0 0 0 0 0 0
Total 109640 18 63336 175 72 £6 64 1 2
Statement-VI
Progress Report on Seeds (Control) Order, 1983 during 2005-06
S.No. State No. of No. of No. of No. of No. of No. of Details of No. of No. of
seed casesto samples cases cases cases appeals cases cases
dealers whom drawn where  prosecution where by seed filed in pending
to whom licences documents launched seed dealers the Court before
licence refused seized under seized during of Law for appelliate
issued Essential the appeal authority
Commodities period
Act
1 2 3 4 5 6 7 8 9 10 1
1. Andhra 9998 0 8379 141 13 12 2 0 0
Pradesh
2. Assam 137 0 0 0 0 0 0 0 0
3. Andaman 0 0 0 0 0 0 0 0 0
4. Arunachal 0 0 0 0 0 0 0 0 0
Pradesh
5. Bihar 0 0 1404 2 0 0 0 0 0
6. Chandigarh 0 0 0 0 0 0 0 0 0
uTt
7. Chhattisgarh 272 0 0 0 0 0 0 0 0
8. Delhi 476 0 - 138 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 k!
9. Dadar and 0 0 0 0 0 0 0 0 0
Nagar Haveli
10. Daman and 0 0 0 0 0 0 0 0 0
Diu
11. Guijarat 11412 0 4430 0 0 0 0 0 0
12. Goa 0 0 0 0 0 0 0 0 0
13. Haryana 7205 0 3286 0 1 0 0 1 0
14. Himachal 648 0 0 0 0 0 0 0 0
Pradesh
15. Jammu and 161 0 0 0 0 0 0 0 0
Kashmir
16. Jharkhand 0 0 0 0 0 0 0 0 0
17. Karnataka 5214 4 0 12 3 0 0 0 0
18. *Kerala 25 0 ] 0 0 0 0 0 0
19. Lakshadweep 0 0 0 0 0 0 0 0 0
20. Madhya 240 0 2930 0 0 0 0 0 0
Pradesh
21. Meghalaya 8 0 0 0 0 0 0 0 0
22. Maharashtra 31167 0 11068 0 8 41 10 0 0
23. Manipur 0 0 0 0 0 0 0 0 0
24. Mizoram v 0 0 0 0 0 0 0 0
25. Nagaland 0 0 0 0 0 0 0 0 0
26. Orissa 114 0 0 0 0 0 0 0 0
27. Punjab 5071 0 4521 8 13 7 52 0 0
28. Pondicherry 58 0 154 12 0 0 0 0 0
29. Rajasthan 11528 0 4931 O. 34 2 0 0 0
30. Sikkim 5 0 0 0 0 0 0 0 ]
31. Tamil Nadu 6286 14 9746 0 0 2 0 0 0
32. Tripura 0 0 0 0 0 0 0 0 0
33. Uttar Pradesh 12468 0 3743 0 0 0 0 0 2
34. Uttaranchal 0 0 0 0 0 0 0 0 0
35. West Bengal 7045 0 7651 0 0 0 0 0 0
Total 109538 18 62381 175 72 64 64 1 2
Degeneration of Agricultural (a) whether the increase in erosion from various

Land Into Ravines

*371. SHRI ASHOK ARGAL: Will the Minister of
‘RICULTURE be pleased to state:

rivers, particularly from the river Chambal every year has
made the agricultural land degenerate into ravines;

(b)

if so, the details thereof; and
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(c) the steps proposed to be taken by the Govern-
ment to check such erosion all over the country?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) to (c) The process of soil
denudation and formation is a natural process which is
occurring simultaneously to maintain the equilibrium in
natural eco-system. Land degradation is a dynamic natural
process and can be minimized with proper management of
natural resources. As per available estimates, out of the total
geographical area of 328.60 million ha., about 146.82 million
ha. is subjected to various kinds of land degradation in the
country, which includes water erosion to the extent of 93.68
million ha. Out of total eroded soil, 61% moves from one
place to another, nearly 29% is lost permanently to the sea
and remaining 10% is deposited in the reservoirs. The soil
erosion leads to land degradation in upper reaches of the
river system, whereas when deposited at various locations
of the river systems it may increase the soil fertility. With a
view to minimize soil erosion, land degradation, siltation of
multipurpose reservoirs and to reduce flood peaks & volume
of runoff a Centrally Sponsored Programme of Soil
Conservation for Enhancing the Productivity of Degraded
Lands in the Catchments of River Valley Project & Flood
Prone River (RVP & FPR) is being implemented. Presently,
this programme is being implemented in 56 catchments of
27 States in the country.

The ravinous land is a form of highly degraded land
and is usually associated with network of gullies formed
generally in deep alluvium soils and entering nearby river,
fiowing much lower than the surrounding table lands. The
ravines therefore, are extensive system of gullies developed
along river courses. There are three categories of ravines,
namely deep (more than § metres deep), medium (2.50 to
5.00 metres deep) and shallow ravines (less than 2.50 metres
deep).

As per the Wastelands Atlas of india-2005, brought out
by Ministry of Rural Development in collaboration with
National Remote Sensing Agency, Hyderabad, the total
ravines area is 19.04 lakh ha. in the country. The estimate for

BHADRA 19, 1929 (SAKA)

to Qusstions 30

the ravine ingress ranges from 0.45% to 2.41% with an overall
average of 0.865% per year. This implies that every year
about 16,469 ha. of more land is engulfed by existing ravines.
Villages situated within about 2 Kms. range of Chambai river
or its tributaries are under the grip of gully erosion.

The chambal ravines are spread over in four States,
namely Uttar Pradesh, Madhya Pradesh, Rajasthan and
Guijarat as per details given below:-

S.No. Name of the State Area in lakh ha.

1. Gujarat 0.39

2. Madhya Pradesh 5.28

3 Rajasthan 6.60

4 Uttar Pradesh 3.25
Total 15.52

In addition to the Soil Conservation for Enhancing the
Productivity of Degraded Lands in the Catchments of River
Valley Project & Flood Prone River (RVP & FPR), Government
of India is implementing various Watershed Development
Programmes with a view to prevent soil erosion and land
degradation. These are (i) National Watershed Development
Project for Rainfed Areas (NWDPRA), (i) Reclamation of Alkali
Soils (RAS), (iii) Watershed Development Project for Shifting
Cultivation Areas (WDPSCA) (iv) Drought Prone Area
Programme (DPAP), (v) Desert Development Programme
(DDP), (vi) integrated Wasteland Development Project
(IWDP), (vii) Watershed Development Fund (WDF) and (viii)
Externally Aided Projects (EAPs). Under these programmes,
since inception upto end of X Five Year Plan about 50.83
million ha. of degraded lands have been developed as per
details given in the enclosed statement.

The Working Group of the Sub Committee of National
Development Council (NDC) on Agriculture and related Issues
on Dryland/Rainfed Farming System including Regeneration
of Degraded/Wasteland, Watershed Development Progra-
mmes has recommended about 38 million ha. land for
development with estimated cost of about Rs.32095.00 crore
during XI Plan including development of gullied & ravinous
lands.

Statement

Lands Developed under various Watershed Development Programmes, since inception upto Tenth Five Year Plan

(Area in Lakh ha. and Expenditure in Rs. Crore)

S.  Ministry/Scheme

Progress since

Progress during X Plan®  Progress since inception

No. and year of start inception upto IX Plan (2002-07) upto end of X Plan*
Area Area Expr. Area Expr.
1 2 3 5 6 7 8
Ministry of Agricuiture, (Department of Agricuiture & Cooperation)
1. NWDPRA 69.79 1877.74 23.30 1147.82 93.09 3025.56
(1990-91)
2. RVP&FPR 54.88 1516.26 9.98 727.98 64.86 2244.24

(1962 & 81)
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1 2 3 5 6 7 8

3. WDPSCA 2.58 166.27 1.35 129.31 3.93 295.58
(1974-75)

4. RAS 5.81 76.39 1.30 45.35 7.11 121.74
(1985-86)

5. WDF 0.00 0.00 0.59 26.02 0.59 26.02
(1999-00)

6. EAPs 13.35 2039.81 4.80 1927.54 18.15 3967.35
Sub Total . 146.41 5676.47 41.32 4004.02 187.73 9680.49

Mlnlstry of Rural Development (Department of Land Resources) i

1. DPAP (1973-74) 68.95 3284.74 68.32 1557.76 137.27 4842.50

2. DDP (1977-78) 33.56 797.38 45.17 1162.50 78.73 1949.88

3. WDP (1988-89) 37.34 616.51 62.22 1821.64 99.56 2438.15
EAPs 1.40 18.39 3.60 274.28 5.00 292.87
Sub Total 141.25 4717.02 179.31 4806.18 320.56 9523.20
Total (A+B) 287.66 10393.49 220.63 8810.20 508.29 19203.69

* Includes tentative achievement of 2006-07.

Abbreviations:

NWDPRA National Watershed Development Project for Rainfed Area

RVP & FPR - River Valley Project & Flood Prone River
WDPSCA

RAS - Reclamation of Alkali Soil

WOF - Watershed Development Fund

EAPs - Externally Aided Projects

DPAP - Drought Prone Area Programme

DOP - Desert Development Programme .
IWDP - Integrated Wasteland Development Project

Watershed Development Project for Shitting Cultivation Area

Source: Working Group Report of Natural Resource Management for Eleventh Five Year Plan, constituted by Planning Commisaion, New Dethi,

Feb., 2007,

Avallabllity and Procurement
of Foodgrains

*372. DR. SATYANARAYAN JATIYA: Will the Minister

of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleased to state:

(a) the details of availability and procurement of
foodgrains in the country during the last three years and
thereatter till date. Grain-wise. Year-wise and State-wise;

(b) whether the demand for foodgrains has far
exceeded its supply in the country during, the said period;

(c) if so, the details thereof, State-wise; and

(d) the steps taken to meet the demand for food-
grains in the country?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) The details of availability and
procurement of wheat in the country during the last three
years and current year are given in enclosed statement-| and

Il respectively while similar details in respect of rice are given
in the enclosed statement-lil and IV respectively.

(b) and (¢) The production (supply) and projected
consumption requirement (demand) for wheat and rice during
the said period is given in the enclosed statement-V.

(d) To increase cereals production, Centrally
Sponsored Integrated Cereals Development Progaramme
(ICDP) in Rice, Wheat and Coarse Cereals is in operation
from October 2000. Under these schemes, assistance is
provided on 90:10 basis between the Government of India
and the State Governments for propagation of improved/
hybrid production technology, pest management, farm
implements, installation of sprinkler irrigation system, varietal
replacement and production of certified seeds. Likewise, to
increase the production of pulses, Centrally Sponsored
Scheme "Integrated Scheme of Oilseeds, Pulses, Oil Palm
and Maize" (ISOPOM) is under operation since 01.04.2004.
Under this scheme, assistance is provided on 75:25 basis by
the Government of india and the State Governments.
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The Govemmeﬁt of India has initiated two schemes for Security Mission (NFSM), and (i) Rashtriya Krishi Vikash
increasing foodgrains production and improving the Yojana (RKVY).
agricultural growth in the country. These are (i) National Food
Statement-|

State-wise details of availability of wheat in the ccuntry during the last three years and current year
(Figures in '000 tonnes)

Crop year 2003-04 2004-05 2005-06 2006-07
State/UT Production Availability Production Availability Production Availability Production Availability
Andhra Pradesh 7 6.1 5 44 9 7.9 7 6.1
Arunachal Pradesh 6.3 5.5 8.7 7.6 6.1 5.3

Assam 73 63.9 68.1 59.6 53.7 47 65 56.9
Bihar 3688.9 3227.8 3263.4 2855.5 3239 2834.1 3584 3136
Chhattisgarh 108.6 95 824 721 90.7 79.4 92 80.5
Gujarat 2036.5 1781.9 1805.5 1579.8 2473 2163.9 3000 2625
Haryana 9114 7974.8 90058 7925.8 8857 7749.9 10053 8796.4
Himachal Pradesh 498 435.8 684 §98.5 679 594.1 186 162.8
Jammu and Kashmir 459.4 402 474.4 415.1 444 388.5 461 403.4
Jharkhand 118 103.3 150 131.3 lans 68 129 112.9
Karnataka 96.2 84.2 179 156.6 217 189.9 184 161
Madhya Pradesh 7364.6 6444.0 7176.6 6279.5 5957.7 5213 7159 6264.1
Maharashtra 778 680.8 1016 888 1300 1137.5 1765 1544.4
Meghalaya 1.5 1.3 1.6 1.4 1.2 1.1

Nagaland 20 17.5 13 11.4 1.9 1.7

Orissa 7.5 6.6 5 4.4 4.5 3.9 7 6.1
Punjab 14489 12677.9 14698 12860.8 ° 14493 12681.4 14521 12705.9
Rajasthan 5875.8 51413 5706.6 4993.3 5865.3 5§132.1 6925 6059.4
Sikkim 8.1 7.1 8.3 73 9 7.9

Tripura 5.1 45 2.8 25 2.9 2.5

Uttar Pradesh 25566.7 22370.9 22513.9 19699.7 24073.8 21064.6 25031 21802.1
Uttaranchal \ '745 651.9 803 702.6 645 564.4 801 700.9
West Bengal ‘ 985.7 862.5 841.5 736.3 773.5 676.8 792 693
Dadra and Nagar Haveli 1 0.9 1.1 1 1.1 1

Delhi 102.3 89.5 7 62.1 79.4 69.5

Others 128 112
All India 72156.2 63136.7 68636.9 60706.2 69354.5 60685.2 74890 65528.9

Note: Avdld:liny of wheat has been taken as 87.5% of wheat production (excluding 12.5% as seed, feed and wastage)
Source: Dte. of EAS, Department of Agriculture and Coopn in respect of production figures.
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Statement-il

State-wise details of procurement of wheat in the country during the last three Marketing years and current year
(in lakh tonnes)

S.No. Name of State 2004-05 2005-06 2006-07 2007-08
1. Punjab 92.40 90.10 69.46 67.57
2. Haryana 61.15 45.29 22.29 33.46
3. Uttar Pradesh 17.41 5.60 0.49 5.49
4, Rajasthan 2.79 1.59 0.02 3.84
5. Chandigarh - - - -
6. Delhi 0.02 0.02 - 0.01
7. Himachal Pradesh - - Neg. -
8. Madhya Pradesh 3.49 4.84 - 0.57
9. Gujarat - - - -
10. Bihar 0.15 0.01 Neg. 0.08
1. Uttaranchal 0.54 0.40 - 0.02
12. Chhattisgarh - - Neg. -

Total 167.95 147.85 92.26 111.04

Statement-lil

State-wise details of Availability of Rice in the country during the last three years and current year

Crop year 2003-04 2004-05 2005-06 2006-07
State/UT Production Availability Production Availability Production Availability Production Availability
1 2 3 4 5 6 7 8 9
Andhra Pradesh 8953 8272.6 9601 8871.3 11704 10814.5 11864 10962.3
Arunachal Pradesh 154.6 142.9 135 124.7 146.2 135.1 - -
Assam 3880 3585.1 3470.7 3206.9 3552.5 3282.5 2573 2377.5
Bihar 5447.8 6033.8 2472.2 2284.3 3495.5 3229.8 4996 4616.3
Chhattisgarh 5567.6 51445 4383.3 4050.2 5011.6 4630.7 5041 4657.9
Goa 170.7 187.7 145.2 134.2 147.3 136.1
Gujarat 1277 1179.9 1238.2 1144.1 1298 1199.4 1390 1284.4
Haryana 2790 2578.0 3023 2793.3 3210 2966.0 3371 3114.8
Himachal Pradesh 120.6 1114 122 112.7 112.1 103.6 104 96.1
Jammu and Kashmir 504.2 465.9 492.2 454.8 556.8 514.5 501 462.9
Jharkhand 2310 21344 1677 1549.5 1558 1439.6 2968 2742.4
Karnataka 2550.3 2356.5 3547 3277.4 5744 §307.5 3262 3014.1

Kerala 570 526.7 667.1 616.4 620.9 582.0 631 583.0
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1 2 3 4 5 6 7 8 9
Madhya Pradesh 1750.3 1617.3 1169 1080.2 1656.3 1530.4 1368 1264.0
Maharashtra 2835 2619.5 2164 1999.5 2695 2490.2 2529 2336.8

Manipur 381.2 352.2 435.9 402.8 386.1 356.8
Meghalaya 200.7 185.4 193.7 179.0 151.9 140.4
Mizoram 114.6 105.9 104.1 96.2 99.2 91.7
Nagaland 248 229.2 259.8 240.1 263.1 243.1
Orissa 6733.7 6221.9 6466 5974.6 6859 6337.7 6794 6277.7
Punjab 9656 8922.1 10437 9643.8 10193 9418.3 10138 9367.5
Rajasthan 164.8 152.3 150.4 139.0 150 138.6 170 157.1
Sikkim 21.2 19.6 21.6 20.0 21.5 19.9
Tamil Nadu 3222.8 2977.9 5062.2 4677.5 5220 4823.3 6842 6322.0
Tripura 516.6 477.3 545.1 503.7 552.9 510.9
Uttar Pradesh 13018.8  12029.4 9555.6 8829.4  11133.7 10287.5 11090 10247.2
Uttaranchal 569 525.8 §72 528.5 590 545.2 570 526.7
West Bengal 14662.3 13548.0 14884.8 13753.6 14510.8 13408.0 14636 13523.7
Andaman and Nicobar  30.9 28.6 29.2 27.0 30.7 28.4
Islands
Dadra and Nagar Haveli 22.3 20.6 23.4 21.6 23.7 21.9
Delhi 11.1 10.3 143 13.2 24 22.2
Daman and Diu 3.9 3.6 4 3.7 3.7 34
Pondicherry 67 61.9 65.7 60.7 59.9 5§5.3
Other 1920 1774.1
All India 88526 81798.0 83131.7 76813.7 91793.4 84814.3 92758 85708.4
Note: Availabitity of rice has been taken as 92.4% of rice production (excluding 7.6% as seed, feed & wastage).
Source: Dte. of E&S, Deptt. of Agriculture and Cooperation in respect of production figures.
Statement-IV
State-wise detalls of procurement of rice in the country during the last three years and current year

(in '000 tonnes)

State/UT 2003-2004 2004-2005 2005-08 2008-07°
1 2 3 4 5

Andaman & Nicobar Neg. 1 - -
Islands
Andhra Pradesh 4230 3906 4971 5216
Arunachal Pradesh -
Assam Neg. 1
Bihar 363 343 524 478
Chandigarh 19 13 10
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1 2 3 4 5
Chhattisgarh 2374 2837 3265 2833
Delhi - -
Gujarat - -
Haryana 1334 1662 2054 1772
Himachal Pradesh 3 2 - -
Jammu and Kashmir - 1 -
Jharkhand 2 1 4
Kamataka - 21 48 21
Kerala - 33 94 151
Madhya Pradesh 112 42 136 73
Maharashtra 308 205 194 97
Nagaland - 1 -
Orissa 1373 1590 1785 1987
Pondicherry - - 5
Punjab 8662 9106 8855 7827
Rajasthan 41 22 23 10
Tamil Nadu 207 652 926 1077
Uttar Pradesh 2554 2971 3151 2549
Uttaranchal 323 316 336 176
West Bengal 925 944 1275 641
All India Total 22828 24685 27656 25024
*As on 06.9.2007

Statement-V

The details of production (supply) and projected consumption requirement (demand) for

wheat and rice in the country during the last three years and current year

Wheat
(Figures in million tonnes)
Crop Year 2004-05 2005-06 2006-07*
Production (Supply) 68.64 69.35 74.89%
*‘Demand 68.25 70.29 71.32
(Total consumption)
*Excluding industrial demand
Rice

Crop Year 2004-05 2005-06 2006-07
Production (Supply) 83.13 91.79 92.76#
‘Demand 89.24 90.54 91.84

(Total consumption)

#As pet 4th Advance Estimates.

Source: Directorate of E&S, Department of Agriculture and Cooperation
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[English]
Growth in Employment of Women

*373. SHRI RUPCHAND MURMU: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the number of women employed in the
public and private sectors has increased during the last five
years;

(b) if so, the details thereof;

(c) whether men employed in the public and private
sectors have decreased during the above period; and .

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) to (d) As per information collected under Employment
Market Information (EMI) Programme of this Ministry,
employment of women in both public and private segments
combined of the organised sector has increased from 49.5
lakh in 2001 to 50.2 lakh in 2005. Women employment during
the years 2002, 2003 and 2004 as on 31st March, was 49.4
lakh, 49.7 lakh and 49.3 lakh, respectively. Employment of
men in public and private sectors has declined from 228.4
lakh in 2001 to 214.4 lakh in 2005. Total employinent in the
organised sector, public and private combined, for both men
and women has declined from 277.9 lakh as on 31,03.2001
to 264.6 lakh as on 31.03.2005. No specific study has been
conducted by the Government to ascertain the reasons for
decrease in male employment in the above context.

Labour Laws and BPO Centres/
Call Centres

*374. SHRI K. SUBBARAYAN: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Business Processes Outsourcing (BPO)
Centres and Cali Centres fall within the purview of the existing
labour legislation;

(b) if so, whether the Government proposes to make
an assessment of the implementation of labour laws in this
regard;

(c) if so, whether the Government proposes to bring
in a special labour legislation to regulate the labour activities
in BPO Centres and Call Centres; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) and (b) Business Process Outsourcing (BPO) units and
Call Centres are covered under the existing labour laws. The
State Governments are the “appropriate Government” under
the various labour laws and are legally vested with powers to
deal with violation of labour laws in the BPO Sector. The
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Central Government has, however, written to the State
Governments to implement the labour laws in the BPO
Sector.

(c) and (d) No such proposal is under consideration as
workers in BPOs & Call Centres are already covered under
existing labour laws.

Modified National Agricultural
Insurance Scheme

*375. SHRI PRABHUNATH SINGH:
SHRI M. RAJAMOHAN REDDY:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Government proposes to include
natural losses caused to various crops by frost, fog, heat-
wave and hailstorms in order to provide compensation to
farmers in the modified National Agricultural insurance
Scheme (NAIS);

(b) whether the Government also proposes to make
NAIS more comprehensive by including in it life insurance
and insurance for agricultural implements for the farmers;

(c) it so, the details thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) to (c) A proposal to modify the
existing National Agricultural Insurance Scheme (NAIS) based
on the recommendations of the Joint Group constituted by
the Government which inter alia includes personal accident
insurance cover and a composite package insurance,
covering all assests, including agricultural implements of the
farmers is under consideration of the Government. The
proposed Modified NAIS is a comprehensive risk insurance
scheme which will provide insurance cover to yield losses
due to natural calamities including frost, fog, heatwave and
hailstorm.

(d) Does not arise.
Wastage of Fruits and Vegetables

*376. SHRI MOHAN RAWALE: Will the Minister of
AGRICULTURE be pleased to state:

(a) the extentof fruits and vegetabies which go waste
due to non-availability of post-harvest technologies and
supply chain efficiencies in the farm sector; and

{(b) the steps taken to improve the situation?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOQD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWARY)-{a) and (b) The wastage of fruits
and vegetables due to improper post-harvest management
and supply chain inefficiencies, has been estimated to be to
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the extent of 25% to 30%, valued at Rs. 20,000 crore to Rs.
50,000 crore annually, as reported in the fifth and final report
of the National Commission of Farmers.

For horticuiture crops, the Government has launched
two Centrally Sponsored Schemes viz. ‘Technology Mission
for Integrated Development of Horticulture in North Eastem
States and Sikkim' since 2001-02 which has been extended
to the Himalayan States of Jammu & Kashmir, Hirnachal
Pradesh and Uttarakhand during 2003-04 and 'National
Horticulture Mission' during 2005-06 for the remaining States.
These schemes provide assistance for creating post-harvest
infrastructure, including cold storage facilities as back-ended
subsidy @ 33.33% of the project cost with a ceiling of Rs.
60,00 lakh per unit for hilly and tribal areas and @ 25% of the
project cost not exceeding Rs. 50.00 lakh per unit for other
states. During 2006-07, a new Component has been
sanctioned under the National Horticulture Mission to facilitate
setting up of the Modern Terminal Markets in the country,
which will have state-of-the-art cold chain and other
infrastructure and will help in establishing an efficient supply
chain right from the farm gate to the consumer/ processor/
exporter.

The National Horticulturs Board (NHB) is also
implementing programmes aimed at reducing the losses of
horticulture produce through the schemes ‘Capital Investment
Subsidy for Construction/Expansion’Modernization of cold
storage/storages for Horticulture Produce' having tne same
norms and 'Development of Commercial Horticulture through
Production and Post - Harvest Management' providing back
ended subsidy @ 20% of the total project cost with a maximum
limit of Rs. 30.00 lakhs for North-Eastern/Hilly/Tribal Areas
States and Rs. 25.00 lakhs for other States. Besides, Ministry
of Food Processing Industry (MFPI) has launched schemes
for encouraging development of food processing industries
including horticulture crops. The schemes includes (a)
Technology Upgradation/Establishment/ Modernization of
Food Processing for which assistance is given in the form of
grant, subject to 25% of the plant & machinery and technical
civil works subject to a maximum of Rs. 50 lakhs in general
areas and 33.33% upto Rs. 75 lakhs in difficult areas, and (b)
Scheme for Infrastructure Development for Food Park for
which assistance is given in the form of grant at the rate of
25% of the project cost in general areas and 33.33% in difficult
areas subject to a maximum of Rs. 4 crores for provision of
common facilities like cold storage, food testing and analysis
laboratory, effluent treatment plant, processing facilities,
power, water supply, etc.

The Ministry of Agriculture is also implementing a Capital
Investment Subsidy Scheme, titled ‘Gramin Bhandaran
Yojana' for Construction/ Renovation of Rural Godowns in
the country through the Directorate of Marketing & Inspection
since 01.04.2001. One of the objectives of the Scheme is to
provide scientific storage near the production centres
(excluding municipal corporation areas) in order to reduce
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the losses. Under the Scheme, subsidy @ 25% is given to ali
categories of farmers, Agriculture Graduates, cooperatives,
Central Warehousing Corporation/ State Warehousing
Corporations etc. All other categories of individuals
companies and corporations are entitled to subsidy @ 15%
of the project cost. In case of North-Eastern States/ Hilly areas
for SC/ST entrepreneurs and their cooperatives, subsidy is
provided @ 33.33%.

A reform-linked Central Sector Scheme, entitled
"Development/ Strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization” has also been
launched by the Ministry of Agriculture on 20.10.2004 to
facilitate development of marketing infrastructure, market user
common facilities, infrastructure for direct marketing of
agricultural commodities, infrastructure for supply of
production inputs and need-based services, infrastructure
for e-trading, market intelligence etc. and mobile infrastructure
for post-harvest operations (excluding transport equipment)
by providing credit-linked back-ended capital investment
subsidy to entrepreneurs and direct assistance to State
agencies. Assistance to State agencies is also being provided
under the Scheme for the modernization and upgradation of
existing marketing infrastructure. Under this Scheme, the rate
of subsidy is 25% of the capital cost of the project. In case of
North Eastern States, hilly and tribal areas, in the States of
Uttaranchal, Himachal Pradesh, Jammu and Kashmir and to
entrepreneurs belonging to Scheduled Castes (SC)/
Scheduled Tribes (ST) and their cooperatives, the rate of
subsidy is 33.33% of the capital cost of the project. For each
project, maximum amount of subsidy is restricted to Rs.50
lakh and 60 lakh respectively. In respect of infrastructure
projects of State Agencies, there is no upper ceiling on subsidy
to be provided under the scheme.

Commitment Regarding BSNL

*377. SHRI BASU DEB ACHARIA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be
pleased to state:

(a) whether the Government had made commitments
at the time of formation of BSNL to ensure reimbursement of
license fee, access deficit charge, Universal Service
Obligation Fund etc.;

(b) it so, the details thereof;

(c) whether these commitments have been imple-
mented;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFOR-
MATION TECHNOLOGY (SHRI A. RAJA): (a) to (e) Bharat
Sanchar Nigam Limited (BSNL) was set up on 1st October
2000 by corporatisation of Department of Telecom Services
(DTS) and Department of Telecom Operations (DTO). The
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Government, at that time, decided that a package of measures
shall be provided to ensure that the viability of BSNL is not
impaired on account of the services provided by BSNL, which
are uneconomic but socially desirable, at the behest of the
Government.

As per the package approved by the Government from
time to time, the Government reimbursed 100% license fee
and spectrum charges net of Universal Service levy payable
by BSNL from the year 2001-02 to 2003-04. BSNL was also
reimbursed 2/3rd and 133rd of license fee and spectrum
charges during the financial year 2004-05 and 2005-06
respectively. Approved package did not provide for
reimbursement of license fee and spectrum charges to BSNL
from the year 2006-07 onwards.

The Government has reimbursed Rs. 9,248.64 crore to
BSNL for the purpose during the period 2001-02 to 2005-06.

Agricultural Biotechnology

*378. SHRI BADIGA RAMAKRISHNA: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government proposes to extend the
application of agricultural biotechnology in the production of
various crops in order to achieve food security; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) The Government is
promoting research through many multi-institutional network
research projects on application of biotechnology in
agriculture. A network project on transgenics is being
implemented by Indian Council of Agricultural Research
(ICAR) to intensify research on development of transgenics
to increase yield and quality in 14 crops of cereals, pulses,
oilseeds, vegetable, fruits, and fibre, involving 20 ICAR
institutions. Department of Biotechnology is supporting
various programmes on capacity building, research and
development including institutional infrastructure and
regulatory regime for development and release of transgenics
crops. The Government is also providing assistance to various
agencies for establishment of tissue culture facilities for large
szale multiplication of elite/disease free planting material.

[Translation]
Vaidyanathan Committee
*379. SHRI BHANU PRATAP SINGH VERMA:

SHRI HANSRAJ G. AHIR:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Government has released funds to
the States for paying compensation to Cooperative Societies
of their States for the losses suffered by them as per the
recommendations of the Vaidyanathan Committee;

(b) if so, the details of the funds released so far, State-
wise;
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(¢) whether the Government has also issued
guidelines to the States for the allocation of funds to Co-
operative Societies; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) Yes, Sir. Based on the
recommendations made by the Task Force on revival of Rural
Cooperative Credit Institutions (Chairman: Prof. A. Vaidya-
nathan), Govemment of india has approved a revival package
for the Short-term Rural Cooperative Credit Institutions
involving financial, legal and institutional measures. Under
the revival package, so far, Rs.423.64 crore and Rs.57.63
crore have been released to Andhra Pradesh and Haryana
respectively as Government of India contribution towards
recapitalization of eligible Primary Agricultural Cooperative
Societies (PACS).

(c) and (d) Yes, Sir. The funding liability under the revival
package will be shared by the Government of india, State
Government and Cooperative Credit Structure based on
origin of the losses and existing commitments. The release
of funds by Government of India under the package is
dependent mainly upon:-

(i) State Government accepting the Package
(i) State Government -~igning MoU with Gol & NABARD

(iii) State Government amen-ing the Cooperative Societies
Act throu’1h Qrdinance/Bill, and

(iv) State Government releasing its share.
Investment in IT Sector

*380. SHRI GANESH SINGH:
DR. LAXMINARAYAN PANDEY:
Will the Minister of COMMUNICATIONS AND INFOR-
MATION TECHNOLOGY be pleased to state:

(a) whether the investment in information technology
has been made in those cities which have high quality
educational institutions;

(b) if so, the details thereof; and

(c) the steps taken by the Government to promote
investment in information technology sector in those States
which are lagging behind in the investment in information
technology sector?

THE MINISTER OF COMMUNICATIONS AND INFOR-
MATION TECHNOLOGY (SHRI A. RAJA): (a) to (c) Software
companies set up their operations in locations and plan their
investment driven by business needs. In this context software
companies are also guided by the availability of talent in
cities.

Software Technology Parks of India (STPI) is having 48
cenlres across the country, out of which 7 centres are in Metros
and balance 41 centers are in Tier |l and Tier Iii cities.

As per the current policy for setting up of New Software
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Technology Parks of India (STPI) Centre, the State
Government has to make available 3 acres of land, 10,000
sq. ft. of built up space and grant-in-aid of Rs. 1 crore to STPI.
The location selected should have export potential which
depend upon factors like availability of Human Resources,
Industrial infrastructure, IT infrastructure, State Government
IT Policy and their proactiveness/receptiveness, business
environment, living cost, social infrastructure etc. A detailed
Feasibility Study should be carried out by STPI jointly with
State Government officials to examine potential and
commercial viability of establishing STPI Centre at the new
location.

[English]
Cross border trade with Bangladesh

3553. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of DEFENCE be pleased to state:

(a) whether with a view to bridging the gap with
Bangladesh and facilitating cross border trade with that
country, Government proposes to construct a two-lane bridge
over the river Umngot at Dawki, to replace a 136 meter long
suspension bridge which has outlived its life and utility;

(b) if so, the details and cost of the project; and

(c) the steps taken and progress made in that
direction so far?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) There is no proposal to construct a two-lane bridge
over the river Umngot at Dawki to replace a 136 meter long
suspension bridge which has outlived its life and utility.

[Translation]
Power Based Tubewells

3554. SHRI MAHAVIR BHAGORA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of power and diese! based tubewells
at present in the country, State-wise;
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(b) the number of Solar Light Voltic Water Pumping
Systems (SLVWPS) required in various States to decrease
the dependence on power and diesel for running tubewelis,
State-wise;

(c) the number of proposals received by the
Government to establish the said systems; and

(d) the steps taken by the Government to achieve
target of installing SLVWPS in various States of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI KANTILAL BHURIA): (a) According to Minor
Irigation Census 2000-2001 brought out by the Ministry of
Water Resources, a total of 10270553 electrical and 6551235
diesel pumps have been used in minor irrigation schemes
including dugwells, shallow .and deep tubewells. The State-
wise details are given in the enclosed statement.

(b) The Ministry of Renewable Energy is responsible
for developing different applications of solar photovoltaic
technology and their demonstration. Solar Photovoltaic
(SPvV) water pumping system is one of the systems
developed and demonstrated for use in agriculture and allied
applications and drinking water applications in different parts
of the country. With present very high cost of the system, it
may not be possible to replace the conventional diesel and
electric pump sets for running tubewells in the country. No
such assessment has been carried out by the Ministry.

(c) and (d) A cumulative total of 7068 solar pumping
systems have been installed in the country till 31.03.2007
under promotion of Solar Photovoltaic Pumping Systems
implemented by Ministry of New and Renewable Energy. No
funds have been allocated for solar pumping programme at
Budget Estimate stage during the current financial year,
therefore, no projects have been sanctioned so far. A request
to supplementary demands for grants has been made for
allocation of budget for this programme.

Statement
Electrical/Diesel Pumps used in Minor Irrigation Schemes

(inno.)

S.No. Name of State/UT Electrical Pumps

Dugwell Shallow Deep Lift on Lift on Lift on Lif on Total

Tubewell Tubewell river Stream Drain/Canal Tank/Pond
1 2 3 4 5 7 8 9 10
1. Andhra Pradesh 975358 628662 87482 8845 10833 1344 922 1713446
2. Arunachal 1 0 3 0 0 1 0 5
Pradesh

3. Assam 9 516 760 287 15 10 9 1606
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1 2 3 4 5 6 7 8 9 10
4. Bihar 12261 28421 6190 316 9 49 55 47301
5. Chhattisgarh 116376 75997 5227 12516 871 61 236 211284
6. Goa 2666 29 60 709 43 3 7" 3581
7. Gujarat 430004 43931 94182 3N 7 199 34 568668
8. Haryana 8880 220556 24339 232 0 0 32 254039
9. Himachal Pradesh 1334 1678 351 219 367 16 19 3984
10. Jammu and 2283 1247 20 201 99 58 17 3925
Kashmir N
1.  Jharkhand 3703 289 28 119 11 6 31 4187
12. Karnataka 283509 523836 32 37588 8924 3068 2845 859802
13.  Kerala 133303 4112 227 4110 1232 781 4873 148638
14.  Madhya 1066676 265406 36398 82806 20898 3329 4075 1479588
Pradesh
15. Maharashtra 1462929 53884 77223 49812 14076 16248 11776 1685948
16.  Manipur 0 0 0 21 0 0 0 21
17.  Meghalaya 1 6 8 5 0 0 4 24
18.  Mizoram 0 0 0 0 147 0 0 147
19. Nagaland 22 1 3 1 0 4 3 34
20. Orissa 13833 15322 4592 6882 457 1212 564 42862
21.  Punjab 1301 777852 9990 192 43 79 16 789473
22.  Rajasthan 424717 28539 56764 469 56 12 42 510599
23.  Sikkim 0 0 0 0 0 0 0 0
24.  Tamil Nadu 1206662 122025 84010 4774 357 1056 239 1419123
25. Tripura 9 623 168 551 154 15 38 1558
26.  Uttar Pradesh 6668 445375 35085 123 42 30 26 487349
27.  Uttaranchal 121 8564 883 91 9 8 2 9678
28. West Bengal 753 237 56139 1873 130 317 824 9273
29. Andaman and 6 0 0 33 121 24 317 501
Nicobar Islands
30. Chandigarh 0 108 57 0 0 0 0 165
31. Dadra and 325 0 0 71 0 0 0 396
Nagar Haveli
32. Delhi 0 7978 645 0 0 2 0 8625
33. Pondicherry 74 4314 328 7 0 0 0 4723
Total 6153784' 3259508 530194 213164 58901 27932 27070 10270553

Source: Report on 3rd Census of Minor krrigation Schemes, October 2005 published by Ministry of Water Resources
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Statement
Electrical/Diesel Pumps used in Minor Imrigation Schemes

(In no.)
S.No. Name of State/UT Diesel Pumps
Dugwell Shallow Deep Lift on Lift on Lift on Lift on Total
Tubewell Tubewell river Stream Drain/Canal Tank/Pond
1 2 " 12 13 14 15 16 17 18
1. Andhra Pradesh 97708 20629 0 560 780 118 244 120039
2. Arunachal Pradesh 3 0 0 9 2 4 5 23
3. Assam 138 77780 0 650 203 179 331 79281
4. Bihar 65145 611225 0 1135 164 180 786 678635
5. Chhattisgarh 15446 481 0 1392 1534 33 686 19572
6. Goa 233 0 0 81 7 2 6 329
7. Guijarat 466759 6565 0 646 63 609 256 474898
8. Haryana 5610 142401 0 156 39 8 9 148223
9. Himachal Pradesh 357 930 0 28 58 0 3 1376
10. Jammu and 178 115 0 57 37 6 6 399
Kashmir
11.  Jharkhand 146658 759 0 1343 613 418 7281 157072
12. Karnataka 28827 1484 0 1779 1920 171 848 35029
13. Kerala 9358 252 0 867 471 31 843 11822
14. Madhya 163656 8249 0 43746 27688 2561 4270 250170
Pradesh
15. - Maharashtra 65027 389 0 1166 175 927 571 69255
16.  Manipur 3 3 0 21 2 0 0 29
17. Meghalaya 0 69 0 0 2 0 0 7
18.  Mizoram 0 0 0 6 40 23 0 69
19. Nagaland 165 1 0 3 4 2 15 180
20. Orissa 29821 25411 0 5027 830 2877 3688 67454
21.  Punjab 1604 285880 0 312 209 402 157 . 288564
22. Rajasthan 482114 82568 0 629 784 95 92 566282
23.  Sikkim 0 0 0 0 0 0 0 0
24. Tamil Nadu 269862 27164 0 1858 402 538 210 300034
25. Tripura 8 121 0 157 84 32 119 521
26.  Uttar Pradesh 105218 2978677 0 2015 2381 1076 698 3090064
27. Uttaranchal 341 42980 0 48 24 3 2 43398
28. West Bengal 14523 52023 0 10195 2254 17284 48132 145311
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1 2 1 12 13 14 15 16 17 18

29. Andaman and 1 0 0 66 194 11 184 456
Nicobar Islands

30. Chandigarh 0 24 0 0 0 0 0 24

31. Dadra and 247 0 0 0 0 0 0 247
Nagar Haveli

32. Delhi 0 2347 0 0 0 7 0 2354

33. Pondicherry 4 50 0 0 0 0 0 54
Total 1969004 4369477 0 73952 41764 27596 69442 6551235

Source: Report on 3rd Census of Minor irrigation Schemes, October 2005 published in Ministry of Water Resources

Decline in Jobs In Government Sector

3555. SHRI CHANDRA DEV PRASAD RAJBHAR: Will
the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) the total number of employees retired and the
number of new employees appointed in their place under
the Govemnment of India during each of the last three years;

(b) whether there has been a sharp decline in the
number of Government jobs during the said period;

(c) if so, the reasons therefor; and

(d) the steps taken by the Government for providing
employment to the unemployed?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) Information is not centrally maintained.

(b) and (c) Globalization and economic liberalization,
technological advancement, mechanization, restructuring of
public sector and rightsizing of the Government sector are
among the major reasons for decline in organized sector

jobs.

(d) The Approach Paper to the Eleventh Five Year
Plan envisages creation of 70 million new work opportunities.
It aims at making employment generation an integral part of
the growth process and devise strategies to accelerate not
only growth of employment but also of wages of the poorly
paid and contains important policy initiatives for generation
of employment. Besides, various employment generation and
poverty alleviation programmes such as Swarna Jayanti
Shahari Rojgar Yojana; Prime Minister's Rozgar Yojana;
Pradhan Mantri Gram Sadak Yojana; Swarnajayanti Gram
Swarozgar Yojana; Rural Employment Generation Progra-
mme; Sampoorna Grameen Rozgar Yojana; and National
Rural Employment Guarantee Scheme are being imple-
mented to generate employment opportunities for the
unemployed.

[English]

Quality Control of Food, Cosmetics
andTolletries

3556. SHRI M.P.VEERENDRA KUMAR: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleased to state:

(a) whether a large number of food supplements,
cosmetics and toiletries are entering the market in recent
years without any quality control;

(b) if 80, the details thereof:: and

(c) the steps taken/proporsed to be taken to enforce
quality control on such products?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI TASLIMUDDIN): (a) to (c) The quality of the
food supplements is regulated by the Prevention of Food
Adulteration Act, 1955 and rules framed thereunder which
are administered by Ministry of Health and Family Welfare.
The quality of cosmetics and toiletries is also monitored by
Ministry of Health and Family Welfare through Drugs
Controller General of India under Drugs and Cosmetics Act,
1940.

[Translation]

Development of Agricuitural
Research and Technology

3557. SHRI RAKESH SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of contributions made by the agri-
culture universities of the country in the development of
agricultural research and technology during the last three
years,;

(b) whether the Government has taken steps to bring
about improvement in the research works of Jawaharial Nehru
Agricultural University, Jabalpur; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI KANTILAL BHURIA): (a) Agricultural
Universities (AUs) in the country played a pivotal role in
generating scientifically trained manpower and generating
region specific research technologies. The AUs played a key
role in making country self-reliant on food front and also
providing technological empowerment. Salient research
accomplishments made by the AUs in the last three years
include: collection, conservation and evaluation of genetic
biodiversity; development of improved plant, animal and fish
varieties/breeds/stocks, generating resource conservation
techriologies like zero tillage for rice-wheat cropping system;
development of eco-friendly pest management techniques
like biological control, botanical pesticides and other safer
alternatives; production of quality inputs like nucleus/breeder
seed; development and improvements in farm machinery and
implements and transfer of technologies to grass root user.

(b) and (c) Agriculture being a State subject, major
responsibility of improvement in the research and develop-
ment programmes of under State Agricultural University is of
State Government. The DARE/ICAR has, nevertheless,
extended Central financial assistance of Rs.23.70 crores to
Jawaharlal Nehru Krishi Vishwavidyalaya (JNKVV) during
the last 3 years (2004-05 to 2006-07). Other important projects
sanctioned to JNKVV include: 61 All India Coordinated
projects; five Network nrojects on veterinary, organic farming
and lentil diseases; nichc area of excellence project on
medicinal plants, project on seed technology including fish
seeds and three experiential learning programmes on
veterinary, tissue culture and agro-processing of fruits and
vegetables.

Investment in IT Sector

3558. SHRI KIREN RIJIJU: Will the Minister of COMMU-
NICATIONS AND INFORMATION TECHNOLOGY be pleased
to state:

(a) whether the North-East States, specially Aruna-
chal Pradesh are much lagging behind in respect of
investment in Information Technology:

(b) if so, the details thereof;

(c)  whether the Government proposes to launch any
scheme in North-East States, particularly in Arunachal
Pradesh to promote investments; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) Department of Information
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Technology (DIT), Government of India has setup Software
Technology Parks of India (STP!) facility in the states of Assam,
Manipur, Sikkim and Meghalaya. Setting up of STP! facility in
Tripura, Mizoram and Nagaland is under consideration.
However, no request for such facility has so tar been received
from Arunachal Pradesh.

As per the current policy for setting up a new STPI center,
the state Government has to provide 3 acres of land, 10,000
sq. ft. of built up space and a grant-in-aid of Rs. 1 Crore to
STPI and for the Northeast States, the State Government has
to provide 3 acres of land and 3000 sq ft. built up space.

A feasibility study has to be conducted by STPI jointly
with the State Government to evaluate the export potential
and commercial viability of the proposal.

[English]
Jobs in Housing Sector

3559. SHRI HITEN BARMAN: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the housing sector is estimated to create
huge quantum of jobs by 2015;

(b) it so, the details thereof;

(c¢) whether any study has been carried out in this
regard; and

(d) if so, the details and outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) to (d) Reliable estimates of employment and unemploy-
ment are obtained through quinquennial labour force surveys
conducted by National Sample Survey Organisation (NSSO).
Details of employment by industry of work are also obtained.
As per the survey report for 2004-05, construction and real
estates industry, which broadly contributes housing sector,
provides a large scope for direct and indirect employment of
persons with a wide range of skilled and unskilled persons. it
employs over 30 million people, many of whom are women
and migrants; and has been growing at over 10% per annum
over the last five years. In housing sector there is a large
unmet need and a growing demand due to growing working
population and nuclear families, Housing sector has,
therefore, great possibilities for creating employment.

Mandatory Registration for
Trade Unions

3560. SHRI RANEN BARMAN: Wiil the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the number of registered Trade Unions in the
country, particularly operational in Multi-National Companies
(MNCs)
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(b) the details of existing laws for registration of
Trade Unions;

(c) whether there is any proposal to make regis-
tration mandatory for Trade Unions; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) The Trade Unions Act, 1926, is administered by the State
Governments. The information about the number of registered
Trade Unions, particularly operational in Multi-National
Companies (MNCs) in the country is not centrally maintained.

(b) Section 4 of the Trade Unions Act, 1926 provides
that any seven or more members of a Trade Union may, by
subscribing their names to the rules of the Trade Union or by
otherwise complying with the provision of this Act with respect
to registration, apply for registration of Trade Union under
this Act. Provided that no Trade Union of workmen shall be
registered unless at least 10 per cent or one hundred of the
workmen, whichever is less, engaged or employed in the
establishment or industry with which it is connected are the
members of such Trade Unions on the date of making of
application for registration. Provided further that no Trade
Union of workmen shall be registered unless it has on the
date of making application not less than seven persons as its
members, who are workmen engaged or employed in the
establishment or industry with which it is connected. For
registration of Trade Unions only the Trade Unions Act, 1926
is applicable.

(c) and (d) There is no proposal under consideration to
make registration mandatory for Trade Unions.

PCONSD/STD Booths

3561. SHRI G. KARUNAKARA REDDY: Will the Minister
of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the number of applications pending with the
Union Government for allotment of PCO/ISD/STD booths in

the country specially in Karnataka, State-wise;

(b) the time by which these applications are pending;
and

© {¢) the number of PCO/ISD/STD booths sanctioned
and allotted by the Union Government in the country specially
in Karnataka during each of the last three years, as on date,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Sir, as on 31.08.2007, 9791
applications for PCOs are pending in the country as a whole
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out of which 266 are pending in Kamataka Circle. The data is
maintained circle wise and the circle wise breakup of pending
applications is given in the enclosed statement-I.

(b) The date of oldest pending application (Circle-
wise) is given in last column of enclosed statement-|.

(¢) The number of PCOs allotted in the country
(Circle-wise) including Kamataka Circle, during the last three
years i.e. 2004-05, 2005-06, 2006-07 and 01.04.2007 to 30-
06-2007 is given in the enclosed statement-il.

Statement

Circle-wise details of Pending Applications
as on 31-8-2007

Si. Name of the No. of Date of oldest
No. Circle/District application pending
pending as  applications.
on 31-8-07
1 2 3 4
1. Andaman and Nicobar 0 N.A.
2. Andhra Pradesh 27 10-8-2007
3. Assam 31 05-7-2007
4. Bihar 1503 03-2-2006
5. Chhattisgarh 0 N.A.
6. Gujarat 42 31-12-2006
7. Haryana 0 N.A.
8. Himachal Pradesh 0 N.A.
9. Jammu and Kashmir 682 24-4-2003
10. Jharkhand 2 04-8-2007
11. Karnataka 266 03-04-2007
12. Kerala 875 03-5-2007
13. Madhya Pradesh 0 N.A.
14. Maharaghtra 1830 17-1-2003
15. North-East | 3385 31-8-1998
16. North-East I 21 01-8-2007
17. Orissa 0 N.A.
18. Punjab 0 N.A.
19. Rajasthan 110 29-5-2002
20. Tamil Nadu 0 N.A.
21. Uttar Pradesh (East) 0 N.A.
22. Uttar Pradesh (West) 0 NA.
23. Uttaranchal 16 5-9-2008
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1 2 3 4 1 2 3 4
24. West Bengal 963 16-8-2001 27. MTNL, Delhi 0 N.A.
25. Calcutta Telephones 38 20-4-2007 28. MTNL, Mumbai 0 N.A.
26. Chennai Telephones 0 N.A. Total 9791
Statement-il
Circle-wise gross number of PCOs providing during last three years and upto June 2007
Si.No.  Name of Circle 2004-05 2005-06 2006-07 2007-08
(upto 30-6-07)
Gross no. of Gross no. of Gross no. of Gross no. of
PCOs PCOs PCOs PCOs
provided provided provided provided
1 2 3 4 5 6
1 Andaman and Nicobar 121 410 1" 56
2 Andhra Pradesh 65560 130902 65552 10199
3 Assam 4285 3838 2431 397
4 Bihar 8766 11225 10672 2308
5 Chhattisgarh 3224 7524 20 220
6 Guajrat 40041 20169 5629 1290
7 Haryana 6922 3538 1706 209
8 Himachal Pradesh 2059 1753 1216 326
9 Jammu ar.d Kashmir 1871 1456 1804 66
10 Jharkhand 79159 62398 1196 130
" Karnataka 21720 29371 40823 12831
12 Kerala 9775 6567 20944 3039
13 Madhya Pradesh 1839 2078 5379 5774
14 Maharashtra 70198 52002 112096 17311
15 North East-| 1137 1170 644 261
16 North-East-ll 648 1870 746 101
17 Orissa 5695 3284 3383 197
18 Punjab 4969 4001 2354 760
19 Rajasthan 11882 11832 6086 718
20 Tamil Nadu 55799 62257 38146 9034
21 Uttar Pradesh (East) 13996 13503 19303 4833
22 Uttar Pradesh (West) 11023 4355 1612 385
23 Uttaranchal 3052 1523 51§ 69
24 West Bengal 9447 18122 9026 4052
25 Calcutta 10814 1055 2952 282
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1 2 3 4 5 6
26 Chennai 12403 13222 9377 671
27 MTNL, Delhi 21003 7597 6826 3663
28 MTNL, Mumbai 33578 13464 4035 803

Total 510986 490586 374554 79985

Support of State Extension Programme OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
for Extension Reforms

3562. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:
SHRI ANANDRAO VITHOBA ADSUL:
Will the Minister of AGRICULTURE be pleased to state:
(.a) whether a new Centrally Sponsored Scheme,
namely, Support to State Extension Programme for Extension
Reforms has been introduced in 2005;

(b) if so, the details and objectives thereof;

L g
(c) the details of the financial assistance provided to
each State including Maharashtra since its inception; and

(d) the number of Agriculture Technology Manage-
ment Agencies established since its inception in each State
including Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY

BUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir.

(b) Department of Agricuiture & Cooperation,
Government of India had launched a Centrally Sponsored
Scheme "Support to State Extension Programmes for
Extension Reforms”™ in May, 2005 based on Agriculture
Technology Management Agency (ATMA) model for
pr/omoting farmer friendly extengion system.

(c) The funds under the scheme are released to the
States on the basis of approved State Extension Work Plan
(SEWP), Performance Report and submission of Utilization
Certificate (U.C.), etc. The state wise details of financial
assistance provided since inception are given in the enclosed
statement-l.

(d) The number of Agricultural Technology Manage-
ment Agencies established since its inception in each
State including Maharashtra is given in the enclosed
statement-Il.

Statement-
Financial Support provided under Extension Reforms Schemes since Inception
(Rs. in lakh)
S. Name of the Fund Fund Opening Fund Total of Fund Unspent
No. State released by utilized balance released Column 5& 6 utilized balance
G.O.. during as on by G.O.I. from as on
2005-06 the year 01-04-20086 2006-07 01-04-2006 01-07-07
2005-06 to 30-06-07

1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 223.00 5§9.27 163.73 467.00 630.73 466.20 164.54
2. Bihar 176.00 28.02 147.98 239.10 387.08 215.48 171.60
3. Chhattisgarh 125.00 102.44 22.56 110.00 132.56 131.16 1.40
4. Goa 27.00 3.86 23.14 0.00 23.14 11.40 11.74
5. Guijarat 116.00 14.67 101.33 194.00 295.33 32.75 262.58
6. Haryana 123.00 49.36 73.64 116.00 189.684 88.47 101.17
7. Himachal 122.00 122.00 0.00 183.00 183.00 218.05 -35.05

Pradesh
8. Jammu and 104.00 0.00 104.00 0.00 104.00 3.98 100.02
Kashmir
9. Jharkhand 163.00 130.00 33.00 157.00 190.00 278.42 -.88.42
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1 2 3 4 5 6 7 8 9
10. Karnataka 180.00 112.55 67.45 155.00 222.45 102.01 120.44
11. Kerala 80.00 30.00 50.00 117.00 167.00 33.96 133.04
12. Maharashtra 231.00 5§7.43 173.57 383.00 556.57 §73.69 -17.12
13. Madhya Pradesh 200.00 200.00 0.00 294.00 294.00 123.88 170.12
14. Orissa 255.00 245.63 9.37 419.00 428.37 79.37 349.00
15. Punjab 159.00 31.63 127.37 133.00 260.37 100.55 159.82
16. Rajasthan 231.00 81.50 149.50 242.00 391.50 306.91 84.59
17. Tamil Nadu 128.00 0.00 128.00 263.00 391.00 244,91 146.09
18. Uttar Pradesh 547.00 4.80 542.20 601.00 1143.20 524.00 619.20
19. Uttaranchal 149.00 38.88 110.12 182.00 292.12 167.90 124.22
20. West Banga! 92.00 42.99 49.01 193.00 242.01 20.33 221.68
21. Assam 160.00 17.62 142.38 0.00 142.38 141.38 1.00
22. Arunachal 73.00 50.63 22.37 126.00 148.37 85.37 63.00
Pradesh
23. Manipur §9.00 59.00 0.00 0.00 0.00 0.00 0.00
24. Nagaland 61.00 61.00 0.00 50.00 50.00 39.70 10.30
25. Meghalaya 14.00 14.00 0.00 0.00 0.00 0.00 0.00
26. Mizoram 49.50 49.50 0.00 118.60 118.60 76.60 42.00
27. Tripura 22.00 11.00 11.00 0.00 11.00 11.00 0.00
28. Sikkim 39.00 7.95 31.05 65.00 96.05 52.90 43.15
29. Delhi 16.00 0.00 16.00 0.00 16.00 0.00 16.00
30. Pondicherry 16.00 16.00 0.00 0.00 0.00 0.00 0.00
31. Andaman and 35.00 3.01 0.00 18.00 18.00 2.85 15.15
Nicobar islands
32. Lakshadweep 16.00 0.00 16.00 0.00 16.00 0.00 16.00
33. Dadra and 16.00 0.00 16.00 0.00 16.00 0.00 16.00
Nagar Haveli
34. Daman and Diu 16.00 0.00 16.00 0.00 16.00 0.00 16.00
Total 4023.50 1644.74 2378.76 4825.70 7204.46 4133.22 3039.26
Statement-il 1 2 3
State-wise status of ATMAs established 3. Chhattisgarh S
since inception of the scheme
S.No. State Coverage of Districts ¢ Goa !
No. of Existing Districts 5. Gujarat 8
1 2 6. Haryana 8
.1, Andhra Pradesh 7. Himachal Pradesh 7
2. Bihar 8. Jammu and Kashmir’ 7
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1 2 3
9. Jharkhand 22
10. Karnataka 13
1. Kerala 5
12. Madhya Pradesh 15
13. Mabharashtra 33
14, Orissa 30
15. Punjab 10
16. Rajasthan 22
17. Tamil Nadu 9
18. Uttar Pradesh 32
19. Uttarakhand 8
20. West Bengal 18
21, Arunachal Pradesh 7
22. Assam 12
23. Manipur 4
24, Mizoram 4
25. Nagaland 3
26. Sikkim 2
27. Tripura 2
28. Andaman and Nicobar Islands 1
29. Puducherry 2
Total 321

to Questions (-}

Mobile Empioyment Registration Camps

3563. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether some States have created monitoring
cell in employment exchanges for monitoring the progress in
registration and placement of minorities;

(b) if so, the details thereof;

(c) the number of mobile employment registration
camps organized in minority concentration areas during each
of the last three years, State-wise;

(d) the number of job seekers belonging to minority
registered with such registration camps during the said period,
State-wise; and

(e) the number of job seekers belonging to minority
benefited therefrom during the said period, State-wise and
exchange-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) and (b) Monitoring of progress of registration and
placement of all types of job seekers including minorities is
carried out by the respective State/UT Governments.

(c) to (e) Employment Exchanges are required to
maintain statistics of all registered job seekers including those
registered through mobile employment registration camps.
Statistics of registration made through mobile employment
registration camps is not maintained separately and it is
reflected alongwith the overall registration statistics of the
Employment Exchanges. State-wise number of job seekers
belonging to minorities registered with the employment
exchanges at the end of the years 2003, 2004 and 2005; and
placement effected during these years is given in the
enclosed statement.

Statement

State-wise number of job seekers belonging to minorities registered with the employment
exchanges at the end of the years 2003,2004 and 2005 and placement effected during these years.

2003 2004 2005
S.No. Name of Registration  Placement Registration  Placement  Registration Placement
the State/UT at the end of Effected at the end of Effected at the end of Effected
year (in during the year (in during the year (in during the
thousands) year (in thousands) year (in thousands) year (in
actual actual actual
number) number) number)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 216.2 186 217.6 127 216.1 152
2 Arunachal 2.7 1 23 55 2.7 18
Pradesh
3 Assam 287.9 212 302.3 445 338.9 7
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1 2 3 4 5 6 7 8
4. Bihar 130.9 3 121.2 2 110.4
5. Chhattisgarh §3.7 11 55.9 10 57.9 7
6. Delhi 459 23 44.2 1 40.7 1
7. Goa 38.0 108 374 31 37.1 100
8. Guijarat 112.0 663 111.6 670 111.8 575
9. Haryana 27.8 17 28.6 8 30.8 3
10. Himachal 17.8 21 18.1 9 18.0 44
Pradesh
1. Jammu and Kashmir 67.4 - 67.3 1 75.8 1
12. Jharkhand 177.2 318 151.6 10 116.5 13
13. Karnataka 193.2 154 183.1 101 178.0 83
14. Kerala 1389.3 2541 1419.7 2756 1362.3 3253
15. Madhya Pradesh 158.1 616 157.2 342 160.7 34
16. Maharashtra 454.5 745 482.7 661 496.8 795
17. Manipur 161.2 167.7 - 192.8 47
18. Meghalaya 23.5 35 23.0 3 27.6 18
19. Mizoram 86.2 - 84.5 - 83.1 -
20. Nagaland 40.5 51° 44.0 44 43.3 4
21, Orissa 43.4 2 442 3 49.2 97
22. Punjab 231.3 1410 249.5 1025 250.4 1150
23. Rajasthan 52.4 82 54.6 91 56.1 79
24. Sikkim* - - - - . -
25.  Tamil Nadu 812.6 1710 780.3 1201 716.1 1303
26.  Tripura 10.4 20 11.0 34 11.8 4
27. Uttaranchal 9.0 43 10.3 20 13.4 37
28.  Uttar Pradesh 204.1 63 206.2 45 206.2 96
29. West Bengal 912.6 497 935.0 458 976.6 381
30. Andaman and Nicobar 3.0 3.0 - 3.0 -
Islands
31.  Chandigarh 31.6 250 26.3 113 24.1 78
32. Dadra and 0.2 - 0.2 - 0.2 -
Nagar Haveli
33. Daman and Diu 0.7 1 0.8 - 0.8 -
34,  Lakshadweep 8.3 8.3 - 83 -
35.  Pondicherry 6.4 6 6.7 - 7.4 4
Total 6010.0 9789 6056.5 8266 6024.9 8389

*No Employment Exchange is functioning in the State
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Private investment in Watershed
Development

3564. SHRI M. SREENIVASULU REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has any plan to
encourage private investment in watershed development;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI KANTILAL BHURIA): (a) and (b) Government
recognizes the importance of private investment to increase
the growth rate in Agriculture Sector. In the Approach Paper
to the 11th Five Year Plan prepared by the Planning
Commission of India, it has been stated that the Public Private
Partnership (PPP) offers a distinct possibility for increasing
total investments by using a limited amount of public
resources to leverage a much larger amount of private
investment. The Working Group of Sub Committee of the
National Development Council on Agriculture & Related
Issues, on Dryland/ Rainfed Farming System including
Regeneration of Degraded/Wasteland, Watershed Develop-
ment Programme has aiso recommended the involvement of
private sector in watershed development programmes to the
extent possible to give impetus to these watershed
programmes. For the XI Five Year Plan the Working Group
has recommended development of 38 million ha. of lands,
out of which 2 million ha. is recommended to be developed
under Public Private Partnership.

Strengthening of Central Footwear
Training Centres.

3565. SHRI S.K. KHARVENTHAN: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(a) the number of Central Footwear Training Institutes
functioning at present, State-wise;

(b) whether the Govemment proposes to upgrade/
strengthen the said institutes;

(c) if so, the details thereof alongwith the funds

allocated and released for the purpose during each of the
last three years, State/Union Territory-wise; and

(d) the time by which the above institutes are likely
to be upgraded/strengthened?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) Under the
Ministry of MSME, the following two Central Footwear Training
Institutes are functioning at present:-
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(i) Central Footwsar Training Institute (CFTI) at Agra (Uttar
Pradesh).

(i) Central Footwear Training Institute (CFTI) at Chennai
(Tamil Nadu).

(b) Under the Package for Promotion of Micro and
Small Enterprises as announced in Lok Sabha on 27.2.2007,
both the CFTIs are being strengthened to expand their
outreach and assist the MSEs in upgrading their technology.

(c) The CFTls are being strengthened by adding
latest technology machines etc. at the estimated cost of Rs.
2.00 crore. The budget allocations for last three years are
given below:

(Rs. In Lakh)
2004-05 2005-06 2006-07 2007-08
CFTI, Agra 60.00 115.40 18.00 100.00
CFT1, Chennai 92.00 100.00 90.00 100.00

(d) Both the CFTIs are likely to be upgraded/
strengthened before the end of the financial year (2007-08).

[Translation]
increase in Financlal Powers

3566. SHRI SANJAY DHOTRE:
SHRIMATI BHAVANA PUNDALIKRAO GAWALI:
Will the Minister of DEFENCE be pleased to state:

(a) whether the Parliamentary Standing Committee
on Defence have recommended to increase the financial
powers upto Rs.200 crores to accelerate the process of
modepnization of army and to speed up the process of defence
procurement;

(b) if so, the reaction of the Government thereto; and

(c) the time by which the recommendation is likely
to be implemented?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) The Parliamentary Standing Committee on Defence
(14th Lok Sabha) (2006-2007) in its 22nd Report have
recommended the following:

"2.12: The Committee, however, feel that the Defence
Minister should be further delayed (sic) financial powers upto
Rs.200 crore in case of non scaled items without the
concurrence of the Finance Minister, if the purchase proposal
is within the allocated amount of Ministry of Defence, as the
Finance Minister may not have that knowledge of the
purchases to be made as the Defence Minister is likely to
have.”

The financial powers of Raksha Mantri under the
category of non-scaled items was enhanced from Rs.50
crores to Rs.100 crores during the year 20068. The
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recommendation made by the Parliamentary Standing
Committee on Defence, as stated above for further delegation
is under examination.

Funds for Micro, Small and Medium
Scale industries

3567. SHRI RAJNARAYAN BUDHOLIA: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be pieased
to state:

(a) whether the Government is contemplating to set
up a fund for Micro, Small and Medium Scale industries; and

(b) if so, the details thereof alongwith the progress
made in this regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) To
ensure better flow of credit to micro and small enterprises by
reducing the risk perception of financial institutions and banks
in lending without collateral security, the Government has set
up a Credit Guarantee Fund Trust for Micro and Small
Enterprises (CGTMSE). The corpus fund of CGTMSE is jointly
contributed by the Government and Sinall Industries
Development Bank of India (SIDBI) in the ratio of 4:1. Till the
end of August 2007, the Government and SIDBI have jointly
contributed Rs. 1,346.55 crore to the corpus.

In addition, a Small and Medium Enterprises (SME)
Growth Fund has been set up with a corpus of Rs.500 crore,
contributed by SIDBI and eight banks. The Furd focuses on
sectors such as, life sciences, retailing, light engineering,
food processing, information technology, etc.

Wireless Telephone Connections

3568. SHRI GIRIDHARI YADAV: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be
pleased to state:

(a) the number of wireless telephone connections-

provided in the country specially in Bihar as on date, State-
wise;

(b) the share of percentage the above number
constitutes against the total number of the said connections
in the country, State-wise; and

(c) the steps taken/being taken by the Government
to improve the quality of telephone services in the country,
particularly in Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) The number of wireless
telephone connections provided in the country as on
31.07.2007 are 19,28,83,621 and in Bihar are 71,76,632.
Circle/State-wise wireless connection as on 31.7.2007 is
given in the Statement.
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Circle/State-wise share of percentage of the above
number against total number of connection in country is also
shown in the enclosed statement.

(c) Telecom Regulatory Authority of india (TRAI)
regularly monitors the performance of mobile operators on
the basis of the prescribed Cuality of Service (QoS)
parameters. Government, besides watching general
performance with reference to QoS, facilitates service
providers in addressing interconnection issues and also
pursues matters for clearance of cell sites with local authority.

Steps proposed to be taken by BSNL to improve its services:
(A) Wireline Services:

(i) Replacement of under ground paper core cables
by jelly filled cable in a phased manner.

(iiy  Creation of pole less network.

(iii)  Opening of more telephones exchanges ( RSUs/
RLUs) to reduce length of under ground cable.

(iv) Conversion of SBM into RLUs and CDOT 256
port exchanges into AN RAXs (Access Network
Rural Automatic Exchanges).

(v) Provision of centralized computerized fault
booking with IVRS (Integrated Voice Response
System) for whole of SDCA (Short Distance
Charging Area) at SDCC (Short Distance
Charging Center).

(vi) Provision of maintenance free battery sets and
engine alternators for back up power supplies.

(vii) Induction of digital line concentrators to reduce
length of under ground cable and made available
new facilities.

(viiij) Provision of reliable media to all the telephone
exchanges.

(B) WLL Services:

(i) BSNL ( Bharat Sanchar Nigam Limited) has
already deployed a large WLL network in the
country. Out of 36.76 lakh lines WLL network,
30.29 lakh lines are deployed in rural areas to
meet the demand for telephone connections from
scattered and far flung remote rural areas. The
network of WLL service is being expanded further
to cover additional remote rural and far flung
areas.

(i) BSNL plans to provide umbrella 6ovorago by
providing up to three BTS in all SDCAs.

(iil)  This large scale deployment of WLL network wiil
facilitate provision of telephone connections on
demand in rural areas.

to Questions 72 -
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(C) Mobile Services: capacities to cover villages having a population
(i) BSNL plans to cover all District Head Quarters of more than‘1000 in the next three financial years
on priority basis. It has also planned to cover all progressively.
Tehsil Head Quarters and villages having a (iii) BSNL has aiready covered National Highways,
population of 5000 progressively during 2007- State Highways and Railways Routes and Pilgrim
2008. centers by which a large number of rural villages
" The fut | . . are benefited with incidental cellular coverage
(ii) e future plan envisages augmentation of of BSNL's Mobile Services.
Statement
Circle/State wise Wireless/Total Telephone Connections as on 31.07.2007 (Provisional)
S.No. Name of Circle/ State Total wireless Percentage of Total telephone Percentage of
connections wireless connections wireless
connections (Wireline + connections
against total Wireless) against total
wireless telephone
connections in connections
the country
1 2 3 4 5 6
1 Andaman and Nicobar* 48655 0.03% 76984 63.20%
2 Andhra Pradesh 15181968 7.87% 18037587 84.17%
3 Assam 2633044 1.37% 3090397 85.20%
4 Bihar 7176632 3.72% 8138437 88.18%
5 Chhattisgarh* 508106 0.26% 777884 65.32%
6 Guijarat 12774833 6.62% 15149994 84.32%
7 Haryana 5265569 2.73% 6252486 84.22%
8 Himachal Pradesh 1643729 0.85% 2088389 78.71%
9 Jammu and Kashmir 1663218 0.86% 1951317 85.24%
10 Jharkhand* 551885 0.29% 999484 55.22%
1 Karnataka 13072802 6.78% 15921777 82.11%
12 Kerala 8741960 4.53% 12412966 70.43%
13 Madhya Pradesh 8364599 4.34% 9875854 84.70%
14 Maharashtra (-) Mumbai 15003468 7.78% 18794501 79.83%
15 North East 1459587 0.76% 1810829 80.60%
16 Orissa 3620539 1.88% 4391388 82.45%
17 Punjab 9401521 4.87% 11196284 83.97%
18 Rajasthan 9797033 5.08% 11584862 84.57% .
19 Tamil Nadu (-) Chennai 12826552 6.65% 15466577 82.93%
20 Uttarakhand* 563909 0.29% 901081 62.58%
21 Uttar Pradesh 20887670 10.83% 23380419 89.30%
22 West Bengal (-) Kolkata 6311603 3.27% 7480415 84.27%
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1 2 3 4 5 6
23 Kolkata 5873778 3.05% 7288545 80.59%
24 Chennai 5337672 2.77% 6673638 79.98%
25 Delhi 13288163 6.89% 15609896 85.13%
26 Mumbai 10885126 5.64% 13403006 81.21%
Total 192883621 100.00% 232773997 82.86%
Note-

(1) ° Figs, for wireless connsctions provided by Private Operators in Andaman & Nicobar, Chhattisgarh, Jharkhand and Uttarakhand are included

in West Bengal, Madhya Pradesh, Bihar and U.P. respectively.

(2) Reliance GSM subscriber figures for July 2007 is not available, taken of March 2007.

(3) Source BSNL/MTNL/COAI/AUSPI.
[English]
Clearance of UASL

3569. SHRI ASADUDDIN OWAISI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be
pleased to state:

(a) whether the Government has reorganized the
Wireless Planning and Coordination Wing (W2CW) and
monitoring organization to speed up the clearance and issue
Universal Access Service Licenses (UASL);

(b) if so, the details thereof;

(c) the number of applications pending at present in
this regard;

(d) the time by which these UASL are likely to be
issued for the benefit of customers for their choice; and

(e) the steps taken/being taken by the Government
for early disposal of pending applications?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (e) The functions of RF
spectrum management by Wireless Planning and Coordi-
nation (WPC) Wing and Wireless Monitoring Organisation
(WMO) have been augmented, automated and modemized
through a Project with World Bank loan. Most of the
applications for frequency assignments and related issue of
licences, can now be submitted on-line. Five regional
licensing offices have also been established. This has
speeded up clearance of various cases for wireless licences.

Unified Access Service Licenses are issued by ‘Access
Service' Group. As on 05.09.2007, there are 129 applications
for UASL (Unified Access Service Licence). UAS Licences
are granted to the applicant companies under section 4 of
Indian Telegraph Act, 1885 on fulfillment of the laid down
conditions in the guidelines for issue of UAS Licences, by the
applicant companies. However, no time frame can be fixed in
general for decision on grant of licences on these applications
due to related issues which need detailed examination.

Further, on 13.04.2007, Government had sought
recommendations of Telecom Regulatory Authority of India
(TRAI) on the issue of limiting the number of access providers
in each service area and review of certain terms and
conditions in the access provider license. On 29.08.2007,
TRAI has recommended that no cap be placed on the number
of access services providers in any service area. As on date,
no decision has been taken on TRAl's recommendations.

[Translation]
Poor Mobile Services

3570. SHRI M. ANJAN KUMAR YADAV: Will the Minister
of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether mobile service in rural areas of Andhra
Pradesh is unsatisfactory and of low quality;

{b) the reaction of the Government .thereto; and

(c) the steps taken by the Government to improve
the mobile service?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Sir, Global System for Mobile
Communication (GSM) based cellular mobile telephone
service being provided by BSNL is generally working
satisfactorily in rural areas of Andhra Pradesh at present.

(b) Does not arise in view of (a) above.

(c) The cellular mobile network of Bharat Sanchar
Nigam Limited (BSNL) is being continuously optimized for its
performance and monitoring of the network has been
strengthened by BSNL to ensure performance as per the
Quality of Service parameters prescribed by TRAI. The
network is also being augmented progressively including in
the rural areas of Andhra Pradesh for enhancement in
coverage, capacity and Quality of Service.
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[English]
Production of Coir and Coir Products
3571. SHRI E.G. SUGAVANAM: Will the Minister of

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(a) the details of production of coir and coir products
during each of last three years, State-wise;

(b) whether the production of coir products have
registered a declining growth during the above period;

(c) if so, the details thereof, State-wise;

(d) the target fixed for production of coir and coir
products during the year 2007-2008; and

(e) the steps taken to further boost the production of
coir and coir products?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The details
of State-wise production of coir during the last three years
are as follows:

(Quantity in MT)
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State 2003-2004  2004-2005 2005-2006
Kerala 1,80,000 1,80,000 1,84,000
Tamil Nadu 1,01,200 1,12,200 1,19,000
Karnataka 36,900 40,900 43,000
Andhra 28,900 32,900 41,500
Pradesh

Orissa 1,655 1,700 1,900
Others 15,345 17,300 20,600
Total 3,64,000 3,85,000 4,10,000

(b) No, Sir.

(c) Does not arise.

(d) The target fixed for production of coir during the
year 2007-2008 is 4,70,000 M.T.

(e) The Coir Board, a statutory organization set up
under the Coir Industries Act, 1953 implements various
schemes for the development of coir industry in the country.
With a view to assisting the coir sector in increasing production
of coir products, enhancing its productivity, etc., the Coir Board,
has been implementing the following programmes/schemes:

(i) For development of production infrastructure
financial assistance is provided for setting up new
coir units at the rate of 25 per cent of the cost
of machinery, subject to a maximum of Rs.1.5
lakh.

(i) Financial assistance for promoting domestic
market. for coir through publicity measures,
Market Development Assistance to units in the

to Questions 78

cooperative and public sector, participation in
trade fairs and exhibitions, maintenance of Colt
Board Showrooms & Sales Depots to supply
quality products at standard prices.

(iii)  Training women artisans in spinning under the
"Manila Coir Yojana" which also provides subsidy
of 75 per cent of the cost for purchase of (coir
spinning) ratts.

(iv) Entrepreneur Development Programme and
Quality Improvement Programme to promote
enterprises and instill quality consciousness
respectively.

(v) .Intensification of research and development
efforts for introducing new technologies for
extraction and processing of coir fibres, develop-
ment of machinery, product diversifications,
introduction of new products etc.

Allocation of Indus Water

3572. SHRIMAT| JAYABEN B. THAKKAR: Will the
Minister of WATER RESOURCES be pleased to state:

(a) the details of the allocation of water made to
various States from the various eastem rivers as per the award
of 1981 indicating the names of the States and quantum
allocated to them;

(b) whether the said award was based on re-
assessment regarding the availability of water in these rivers;

(c) if so, the detai's thereof;

(d) whether any suggestions have been received
from the States particularly Gujarat for convening a meeting
of riparian States of these rivers for reallocation of water;

(e) if 80, the details thereof and the reaction of the
Union Government and the concerned States thereto; and

() the demand of the State of Gujarat for allocation
of water from River indus?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR!I JAY PRAKASH NARAYAN
YADAV): (a) Reallocation of surpius Ravi-Beas waters of the
Eastern Rivers of the iIndus System was made in 1981 under
an agreement among the Chief Ministers of Haryana,
Rajasthan and Punjab, as unden-

Share of Punjab 4.22 MAF
Share of Haryana 3.50 MAF
Share of Rajasthan 8.60 MAF
Quantity earmarked for 0.20 MAF
Deihi water supply

Share of J&K 0.65 MAF

(b) and (c) The said agreement was based on a
reassessment of water availability as it considered flow series.
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1921-60 as against the flow series 1921-45 considered in
the allocation of 1955. The 1981 agreement considered the
net surplus Ravi-Beas waters of 17.17 MAF as against 15.85
MAF in the allocation of 1955.

(d) and (e) Government of Gujarat in its letters of August
& October 2002 and April & May 2003 requested for convening
a meeting or taking up the matter with the present beneficiary
States in respect of allocation of water to Gujarat from Indus
systenV Eastern Rivers, on the ground that Kutch region was
a part of Indus basin based on historical documents. After
getting the matter examined, Hon'ble Minister of Water
Resources in his letters of April 2003 and January & October
2004 pointed out various developments and difficulties
including Kutch not being considered as a part of Indus basin
and requested the State of Gujarat to take up the matter with
the present benenciary States.

(f)  The letter of May 2003 from the State of Gujarat
observed inter-alia that by ratifying the Indus Waters Treaty it
is possible to divert, the surplus/spill water flowing into Arabian
Sea downstream of Kotri barrage in Pakistan, to Kutch. The
letter also reiterated the interest of Gujarat for water of Indus
basin (six rivers basin) and not the water of Indus River, which
is allocated to Pakistan. Hon'ble Minister of Water
Resources in his letter of January 2004 conveyed that it
would be difficult for the center to reopen the water sharing
arrangements.

Assistance to Agricultural Labourers
in West Bengal

3573. SHRI SUBRATA BOSE: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the names of the schemes being run in West
Bengal for providing assistance to the agricuitural dabourers
in case of accidents;

(b) whether any grant is provided by the Union
Government for the same;

(c) if so, the details thereof alongwith funds provided
by the Union Government during each of the last three years;
and

(d) the decision taken by the Union Government
regarding the continuity of Centrally Sponsored Agriculture
Soclal Security Scheme, 20017
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THE MINISTER OF STATE OF THE MINISTRY OF
LABOURAND EMPLOYMENT (SHRI OSCAR FERNANDES):
(a) There is no such scheme for agriculture workers being
run in West Bengal. '

(b) and (c) Do not arise.

(d) Krishi Shramik Samajik Suraksha Yojana
launched on 01.07.2001 was being implemented by Life
Insurance Corporation of India. The scheme has since been
closed in February, 2004.

Procurement of Foodgrains

3574. SHRI G.M. SIDDESWARA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) the quantum of foodgrains procured by Food
Corporation of India during the last three years and the current
financial year from various States particularly Karnataka,
State-wise and year-wise;

(b) the number of procurement centres opened
during the last three years and the current year, year-wise
and State-wise; '

(c) whether the Government proposes to open
additional procurement centres during the ensuing season
in various States particularly Karnataka; and

(d) if so, the details thereof. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (DR. AKHILESH PRASAD SINGH): (a) The quantum
of wheat, rice and coarsegrains procured by Food Corpo-
ration of India and State Government Agencies for the Central
Pool during the last three years and current year, State-wise
is given in Statement-|, Il and |ll respectively.

(b) The number of procurement centres opened
during the last three years and the current year, State-wise is
given in Statement-IV and V.

(c) and (d) The number of procurement centres to be
opened in each State (including in Karnataka) will be decided
by FCI, in consultation with the respective State Governments
before the commencement of the ensuing Kharif Marketing
Season 2007-08 which is due to commence on Ist October,
2007.

Statement-|

‘State-wise and Marketing seasonwise procurement of Wheat by FCI and State agencies

(in '000 tonngs)

2004-05 2005-06 2006-07 2007-08*
State/UT FCl Stats  Total FCl State Total. FCI State Total FCI State Total
agencies ._agencies agencies agencies
1 2 3 4 5 6 7 8 9 10 1V 12 13
Bihar Neg. 14 14 Neg. 1 1 - - - Neg. 8 8-

Chandigarh - - - - -
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1 2 3 4 5 6 7 8 9 10 1 12 13
Chhattisgarh - Neg. - - - - - - - - N -
Delhi 2 - 2 2 - 2 . - . 1 - 1
Gujarat - - - - - - - - . - - -
Haryana 880 4235 5115 617 3912 4529 269 1960 2229 349 299<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>